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. . . CENTRAL ADMINISTRATIVE TRIBUNAL
: . GUJAHATI BENCH ::: GUWAHATI-S,

0.A, NO, 7 of 1996. -
T RO, -

o
s b okl /

- Sri Runu Tamuli & 17 others.

N o | (PETITIONER(S)

ADVOCATE FOR THE

Shri_ G.P.Bhowmick "PETITIONER (S)

VERSUS

Union of India & Ors. o RESPONDENT (8)

B shri s.Ali, sr.c.g.s.c. ADVOCATE FOR THE

RESPONDENT (S)

~

. THE HOM'BLF» JUSTICE ‘SHRI M.G.CHA&DHARI. VICE CHAIRMAN.

l".

THE HON SHRI'G.L.SANGLYINE._MEMBER (ADMN. )

2. To be referrsi to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy af
‘the judgment 7

4, Whether the Ju‘gﬂnnt is to be circulated to the other

Benches 7 ‘ . :
' S ‘!: “q. 46

Judgment delivered by Honlble Vice-Chairman.

DATE OF DECISION _11.1.1996.
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CENTRAL ADMINISTRATIVE TQIBUNAL;GUWAHATI BENCH
.Original Application No. 7 of 1996.

Date of Ordér : This the 11th Day of January,1996.

"Justice Shri M.GAChaudhari,Vice-Chairman.

‘Shri G.L.Sanglyine, Member (Administrative)

Sri Runu‘Tamﬁli_& 17‘others. | , | e e e Applicante;
By advocaté shri -G.P.Bhowmick.

.- Versus =

1. Union of India )
through the- Secretary, :
Ministry of Water Resources,
Shram Shakti Bhawan, New Delhi.

2. The Chairman,

Central Water Commission,
Sewa Bhawan, R.K.Puram,

- 3. Deputy Director..

. Water Resources and Flood Forcasting Division.
Central Water Commission,
Dibrugarh-786003.

4. Executive Engineer,

Upper. Brahmaputra Division,

Central Water commJ.ssion,

Dibrugarh. o } . « « « . Respondents.
By Advocate - B ' -
shri S.Ali,Sr.C.G.S.C

CHAUDHART J;(v.é) ' :

Heard Mr G.P. Bhowmick for the applicants at length.
O.A.admitted. Mr S.Ali, Sr.C.G.S.C waives notice.

' By consent heard for final hearing.

3. These 18 applicants were being engeqed in Clasé-IV

posts as Wbrk Charge Khalasis on temporary basis for

Vspecific periods. Thereafter they were terminated and

re-engaged again for,specrfic duration. Paragraph 6(iii)

- of the‘o A. shows that the respecti&e applicants were being

engaged between the years 1983~ 1988. It is averred that

even thereafter every year between 18th May and 15th

¢x75/4** S contd. 2...
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0ctober;.T£;y were engaged as Seasonal Khalasi. The last
spell of engagement as Seasonal Khalasis expired on 15.10.95.
‘The applicants expect to be re-employed during the next
seascon which will commence from May, 1995, as on date they
are no longer in the employment. First grievance is that

the respondents have not prepared any seniority list of

. Seasonal Khalasis and therefdre the applicants since do not
know their position apprehend that in the ensuing season

they may not be appointed.

4. Second grievance is made that in the light of the
dec;sion of the Principal Bench in O.A 223/92 and others
dated 10.2.94 the applicants who have put in more than 120
days of service are entitled to be given temporary status

" but the respondents have not done To ‘

5. Third grievance made is that neither the applicants
havg been considered for regularisation or grant of temporary
status under the "Casual Labourers (Grant of Temporary

Status and Regularisation) Scheme of Government cof India
1993# whicﬁ came into force on 1.9.93 on which date the
applicants were in the employment nor the respondents have
launched any further scheme in the years 1994 and 1995 as
cqntemblated in the.aforesaid decision of the Principal Bench
and therefore the applicants have not as yet been given
temporary status. The applicants pray that they be given
tempcrary status and benefit under-thé above mentioned scheme
of 1993 and‘also to direct the respondents to pay them arrear:
due from 10.9.93 fér difference of pay of ibcrement and

other benefits of temporary status. They have also claimed
difference of pay by giving them the ahnuai increment of
wages by way of arrears from the year.cf their initial
'appointment. Lastly they pray that the respondents be directed

to publish a seniority list.

M' Contd. ‘ 3-00
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6. The relief as regards moﬁetary benefits is coupled
with the relief relating to grant of temporary status. The
temporary status is claimed under the 1993 Scheme. The
question of difference of wages oémwhichfghey will be
regulated by the terms cf the schemé:é;géés the applicants

are granted temporary status the question isvpremature-

T ' As far as the grant of temporary status under the
1993 scheme is concerned the applicants have neither approached
the respondents nor have approached the Tribunal within ~
reasonable time and also_they have not approached the Tribunal
duringlthe currehcy of their engagement.
8. The grievance of the applicant that by reason of
vhaving'completed requisite length of service to earn the |
temporary status as‘contemplated by the decision of the
Principal Bench and alsgtégé schemevof 1993 and notwithstan-
ding the fact that they are engaged iny seasonally their
names afe required tc be entered in a list so that according
to their seniority they can expect-grant of tempérary status
and regularisation has considerableléubstance in it. The
applicants however have not approached the authorities .
concerned for the said relief and thefefore it would not be
correct nor easy for us to directly go into that question
or grant those reliefs. The proper course according to us
is to give oppcrtunity to the applicants to. approach the
respondents for the necessary relief and if they fail only
then they can approaeh the Tribunal for redressal within
reasonable time subject to Sections20 and 21 of the Adminis-
trative Tribunals Act.
- 9. Conseduently we grant liberty fo the applicants to
ikl o hendvd 0] ML M ondh " Ypomrhodanst (—
file a representationnto the Executive Engineer, Upper
Brahmaputra Divisicn, Central Water Commission, Dibrugarh,

respondent No.4 pointing cut theif>grievances and seeking

W’" ) COntd * 4 LI R
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10. On such representation belng filed the respondent
No.4 cr s&éh other authorlt%fs=in the»Comm1581on who is
competent to deal with such representation will examine the
grievancescf the applicants and'decide the same. The

decision shall be conveyed toc the applicants. The applicants
The ™

- will be at liberty to makeArepresentatlon on the lines of

the 0.A and aspects considered by usﬂin the order.
11. If the applicants are aggrieved with the decision

on the representatioh they will be at liberty to approach

‘the Tribunal. The respondentho.4 shall consider the

representation on merits &adeﬁ«the\d&:eet&onfefﬂthis~@ribuna
and shall not raise any bar of limitation and other techni-
cal objection. _
12. The pendency ©of the representation nor tbis order
shail'preCIude thg respondents from re-engaging the applicants
or any of them at any point of time as.iSeasonal Khalasi
during the next season if the representation is not finally
disposed of till théﬁ. The respéndent No.4 is directed to
con51der and dispose of the representation within a period
of 2(two) months from the date of 1ts filing before him.
With ‘the above directionsthe O.A. is disposed of.

No order as to costs. :

— ot wstan

) : , ( M.G.CHAUDHARI )
: - VICE-CHAIRMAN

(s 2-26) .

c___-;—:‘i"'"-
( G.L.SANGLYI
MEMBER (A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHALI BINCH

(An application U/S 19 of the

O A '1 /95

S1.No.

e . Mrebel B e,

Sri Runu Tamuli and 17 others ...Applicants

-Versus- ~

" Union of India & Orse eeee

I NDEX

A

Description of Documents

Page No.

1 b 12

13 o 83

Application ....

annexure a41) to A(18)
Initial appointment letter

given to the applicants

respectively.

Annexure B(1) to B(18)
Letter of Re-engagements

@\1%“5"

given to the applicants in

1995 respectively.

511”051{

Annexure C : Judgment dated
10-2-94 passed by the Principal
Bench C.A.T. New Delhi

In O.A. 223/92 etc.

Contde 2eceee

Resoondents.

“Gministrative Tribunal Act1985)
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DETAIL OF APPLICATION

1. PARTICULARS OF THE APPLICATHDS

1.

2.

3.

4.

5.

6.

9.

Spi Runu Tamuli
Nilmoni Phukan High School Compound,

Dibrugarh.

Sri Bhadreswar Borgohain
Vill Kotoha Na-gaon,
P.0O. Baligeson, Dibrugarh.

Sri Khalin Das

Tingkhong Bhangali,

P.0. Mohanaghat,

Pibrugarh.

Sri Bhaben Baruah

Jamirah Kopoi Geon,

P.O. Dhamal Gaon, Dibrugarh.

Sri Bolin Sonwal
Kotoha Na=-gaon,
P.0. Kotoha, Dibrugarh.

Sri Deken Baruah,
Chenimari Gaon, Khowang:

P.0. Khowang, Dibrugarh.

Sri Jatindra Nath Saikia
Nawjan Gaon,
P.0O. Kotoha, Dibrugarh.

Pabitra Sonowal
Tinsukia Geaon, P.0. Lezai

Dibrugarh.

Sri Ratneswar Cogoi

C/0 R.Borchetia,
Barbari, M.E.School (&MC)
P.0. &MC,Dibrugarh.-

10.8ri Biju Sankar Das

B.C.Das Road, Opp.Rly.Station.

Dibrugarh.

Contd.
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11.

12.

13.

15.

16.

17.

Bri Khgendra Nath Konwar,
Jamirah Gohain Gaon

P.0. Barbaruah, Dibrugarh.

Sri Khagen Chutia

C/0 A.E.

U.B. Sub-Division No. I
CWC, Dibrugarh.

Sri Deba Kr. Das
Puharikhania Gaon
P.0. Mohanaghat,
Dibrugarh.

Sri Purna Ch. Urang ‘
c/0 A.E., \
U.B. Sub Pivn. II Jorhat.

Ajit Handique,
Kotoha Baligaon,

P.0. Baligason, Dibrugarh.

Sri Brojen Chetia,
¥ill. Hali Gandhi Geon

P.0. Nadwa, Dibrugarh.

Sri Pronoy Chakraborty
C/C Late Harenda Chakraborty
Subachani Read.

P.0. Tinsukia.

Sri Ghanakanta Buragohain,
Dhemasi Demew Kirnar Gaon,

P.0. Dhemesi

e R .

N

Dist: Dibrugarh (Assam) «e..e.e.. PETITIONIRS

WORKMEN

~Versus-

2. PARTICULARS OF THE RESPONDENTS

1. Union of India Through the Secretary
Ministry of Water Resources
Shram Shakti Bhawan, New Delhi.

i

Contd. 4. s s ¢ & 0



2. CThe Chairman , Central Water Commission.
Sewa Bhawan R.K.Purem
New Delhi - 66.

3. Deputy Director

.~ Water Resources and Flood Forecasting Division
Central Water Commission.
Central Revenue Building, Dibrugarh.
P.0. Dibrugarh, 736003.

4, Executive Engineer.
Upper Brahmaputra Division.
Tentral Water Commission
Central Revenue Building Dibrugarh.
P.0. Pibrugarh 786003.

3. PARTICULARS OF ORDER FOR WHICH APPLICATION TS MADE 3~

This application is made for conferment of Temporary
status to the applicants who worked in the temporary post of
work change khalasi for many years and more than 120 days in

a year, and also for consequential benefits with effect from

4. JURISDICTION :- The applicant declar=s that the subject

matter against which he wants redressal as within the Jurisdi-

ction of the tribunal.

5. LIMITATION :- The applicant further declares that, the

application is within limitation prescribed in sedtion 21 of

the Administmative Tribunal Act, 1986.

6. FACTS OF THE CASE :-

6 (i) That the apolicants are citizens of India and in

the employment of the respondents in Class v (Group-D)

cont@e Seceee
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Post designated as work-charge Khalasis on a pay scale of Rs.196-

3~220-EB=-3~232 with Dearness-Allowances at

the rates admissible

under rules and orders governing the grant of such allowances

from time to time. The present revised pay scale of the said posts

is Bs.750-12-870~EB-14-940/~ which has been

6. (i)

given effect from

That the appointments of the applicants were made on

purely temporary basis for a specific period and after each

specific period the appointment was purported to be terminated and

the applicants were re-engaged for specific duration. The date of

last re-engagement of all the applicants was in between 6-5-95

to 18-5-95 and duration was upto 15-10-95.

6(iii)

N

That the particulars of initial appointment of the

applicants are as follows :-

Sl.No.

Name of Applicant Order No.

duration in first
vear of appbinment

1. Sri

2. Sri

3. Sri
4. Sri

5. Sri

6. Sri

370 Sri

8. Sri

9, Sri

Runu Tamuli WRFFD/DIB/%(C-3/2186-91

Bhadreshwar Gohain WRFFD/DIB/WC-3/2268-73
¥halin Chandra Das WRFFD/DIB/WC=-3/3484-89

Bhaben Baruah WRFFD/DIB/WC=3/2609~14

Bolin Sonowal WRFFD/DIB/WC~-3/2535-40

Deben Baruah WBD®B/DIB/WC~3/2744~823
Jatindra Nath Saikia WBBP®EB/DIB/WC-3/2744

_ 823
Pabitra Sonowal  WRFFD/DIB/G-18/2153-55

Ratneswar Gogoi . WRFFD/DIB/WC-3/1846~50

Biju Sankar Das UBD/DIB/WC=-3/2832~-36
Khagendra Nath Konwar WRFFD/DIB/WC-3/7386
Khagen Chetia UBD/DIB/WC—3/266;?31
Certificate of service
1987 to 1992

Deba Kumar bas

13-5-85 to 15-10-85

14-5-85
21-6-85

7-5-86

5-5-86
12-5-88
12-5-88
13-5-85

9-5-84
16-5-87
17-5-83
14-5-37
15=5=-87

to

to

to

to

to

to

to

to

to

to

to

to

15-10-85
15-10-85
15-10-86
15-10-86
15-10-88
15-10~88
15-10-85
15-10-84
15-10-87
15-10-83
15-10-87

15-10-87

Contd. Beassesnse



14.3ri Purna Ch. Urang
15.8ri Ajit Handique

16.Sri Brajen Chetia

A

UBD/DIB/WC~3/91/3366 19-6-=91 to
=75
WRFFD/DIB/WC-3/2304~09 14-5-85 to

WRFFD/DIB/WC-3/1728-32 9-5-84 to

17.8ri Pranoy Chakraborty UBD/DIB/WC-3/92/3116-20 1-6-92 to

18.8ri Ghana Kanta Bura-
gohain.

UBD/DIB/WC~3/88/2774 12-5-88 to

~823

18~9-91

15-10-85
15-10-84
15-10-92
15-~10-88

Copy of the initial sppointment letters are filed hereto

and merked as annexure - A(1) to A(18) respectively.

6. (iv) That thereafter the applicants were given appointment in

every year subseguent to the year of initial appointment purportedly

for the period starting within 18th May and till 15th October

every year, and' last appointment was given within 6-5-95 to 18-5-95,

ending on 15-10-95. Particulars of the order of last re-engagement

IS

o0f the aoplicant and the duration of engagsement during the year

1995 are as follows :i-

gl.MNo. Name of Applicant

Order

of re-engagement duration of work

1. Sri Runu Tamuli

2.S8ri Bhadreswar Gohain
3.5ri Khalin Ch.Das
4.Sri Bhaben Baruah
5.8ri Bolin Sonowal
6.8ri Deben Baruah
7.8ri Jitendra Nath
Saikisa

8.Sri Pabitra Sonowal
9.Sri Ratneswar Gogoi
10.Sri Biju Sankar Das
11.Sri Khagendra Nath

Konwar
12.8ri Khagen Chetia

UBD/DIB/WC-3/95/1956=-60 6~5-95 to 15-10-95

UBD/DIB/WC~-3/95/1890-94 6~5-95 to
UBD/DIB/WC-3/95/1880-84 6-5-95 to

UBD/DIB/WC=3/95/2056~60 10-5-95t0

15-10-85
15-10~95
15-10-95

UBD/DIB/Wc-3/95/1895-99 6-5-95ta 15-10-95

UBD/DIB/WC~3/95/1925-29 6-5-95 to 15-10-95

UBD/DIB/WC%3/95/1905-09 6-5-95 to 15-10-95

UBD/DIB/AIC-345/1941-45 6-5-95 toO
UBD/DIB/WC-3/95/1986-90 6-5-95 to
UBD/DIB/C-3/95/1976-80 6-5-95 to
UBD/DIB/WC-3/95/1995-99 6-5-95 to

UBD/DIB/WC-3/95/1915-19 6-5-95 tO

15~10-95
15-10-95
15~10-95
15-10-95

15-10-985

Contd. 7......
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13.8ri Debendra Kr.Das UBD/BEB/WC~3/95/2015-19 6-5-95 to 15-10-95
14.8ri Purna Ch.Urang UBD/DIB/WC-3/95/1815-19 6-5-95 to 15-10-95
15.5ri Ajit Handique  UBD/DIB/WC-3/95/1936-40 6-5-95 to 15-10-95
16.Sri Brajen Chetia WRFFD/DIB/WC-3/95/2041-45 6-5-95 to 15~10-95
17.8ri Pranoy ChakrobortyUBD/DIB/WC-3/95/2041-45 6~5-95t0 15=-10-95

18.Sri Ghanakanta Bura UBD/DIBR/WC~3/95/2346~50 £8-5-95t0 15-10=85
Gohain.

Copy of the last re-engag=ment letter of the applicants

are filed hereto and marked as Annexure B(1) to B(18) respectively.
'

6. (v) That the applicants beg to state, they worked under the
respondents as work-charge ¥halasi(reasonal) for minimum 4 conse-
cutive years to maximum 12 consecutive vears and in every year
minimum period of engagement was 154 days(comtinuous); some of the
applicants were engaged for more days also. Thus, all the applicants
worked for a minimum period of 120 days in a year and 240 days in

two consecutive years.

6. (vi) That the upper Brahmaputra Division, CWC,Dibrugarh is a
permanent establishment under the Central Government and there

are as many as 31 sites in the said Division. There is large
number of permanent employees of Group-D posts in as much as there
are good number of vacancies of permanent posts also. The fact
that services of the applicants are being taken on temporary basis
since last 4 to 12 years shows that there is requierement of more
posts of khalasis in the Upper Brahmaputra Division. But the
respondents neither £illing up the existing‘vacancies nor creatingv
sufficient p=rmanent posts so as to absorb the applicants permen=

tly although services of the applicants are being taken sincsa

many years and thus they are being deprived of regularisation.

Contde Besecen
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Moreover, the applicants are being deprived of temporary

status and its conseguential benefits.

6.(vii) That a guide line in the matter or recruitment
of parsons on daily wage basis in the Central Govt Offices
were issued ander Govt. of India, Deptt. of Personnel and
Training memo No. 49014/2/86 - Estt.(C) dated 7-6~1988. The
policy has been further modified by formulating a scheme
knownn as "Casual habours" (grant of Temproary Status and
Regularisation) scheme of Govt. of India 1993 herein after
referred to as the Scheme of 1993. Under this novel scheme
casual labours who have been engaged for a period of atleast
240 days ( 206 davs in case of office observing 5 days week)
will be entitled to get Temporary Status. The minimum period
of service as casual worker fer confirment of temporary
status has been further modified by the Hon'ble Central
Administrative Tribunal Principal Bench New Delhi by a
common judgment dated 10-2~94 passed in O.A. 223, 884,1601,
2246, 2418 of 1992. Tt is held inter alia in para 4(ii) of
the said judgment that those who have completed 1£O days of
service should be given temporary status.

A copy of the said judgment datad 1d—2~94 is

£iled hereto and marked as Annexure - 'C'.

6. (Viii). That the scheme of 1993 provides that confirment

of Temporary Status would be without reference to the
creation/availability of regular Group'D' posts, and as regards
the benefits of temmporary status the scheme intsr-alia provides

that casual labourers will get wages at daily rate with L

Contde Qeceesce




reference to the minimum of the pay scale for a correspon=-
ding regular Gr.'D' official including DA, HRA and CCA
annual increment casual or any other kind of leave, Festi-

val Advance, Flood Advance and benefit of G P F etc.

6. (iX) That the applicants beg to state that the

scheme for g:anting temporaryvstatus etc. having been
implemented by the Govt. of India on 10-9-1993 the applicants
are entitled to get all benefit with retrospective effect |

simultaneously with €onferment of the Temporary Status.

6. (X) That the applicants beg tos state that beside
conferment of Temporary Status, the Respondents also bound
to give effect of the annual increment of wages as per

scale in which the applicants were engagz=d time to time.

6. (Xi) That the applicants beg to state that, inspite
of number of representatives the authority did not make
any consideration to just and genuine demands of the

applicant.

6 (xii) That the applicants beg to state that they have
a common interest in the matter and as such they have joined
together and file a single petition seeking redressal of

their grievances.

7. RELIEFS SOUGHT FOR

In the facts and circumstances of the case the

applicants pray for the foliowing reliefs :-

7.(4i) The applicants be given temporary status and

Contde 10cecaes
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with all consequential benefits envisaged under the
casual labours(grantvof Temporary status and Regularisation)

scheme of Govt. of India, 1993 with effect from 10~-2-93,

7.(ii) The respondents be directed to pay the applicants
all arrears due from 10-9~-93 for difference of pay of

increment and other benefitsof temporary status.

7.(1ii) The respondents be directed to pay to the
applicants the respective differsnce of pay giving effect
to the annual increment of wages from the year of initial

appointment.

7. (iv) The respondents be directed to publish a

seniority list of work-charge/casual Group-D employees.

GROUNDS

A, For that the applicants having workéd mors than
120 &ker days in one year and more than 240 days in two
consecutive years are entitled to get Temporary Status

in 'Group D' posts under the reswondents.
B. For that the applicants have been working as
work-charge Khalasi during the period from 4 yesars to

12 vears intermittently shows that there is permanent

requirement of the services of the applicants.

Contd. 12s.eee
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c. For that the applicants during the period of
purportad seasonal engagement for so many years doing
sihimilar work as of the permanent employees but, the
applicants are not given equal benefits and as such there

is violation of the principle of "equal pay for equal work".

D. For that the applicants having been engaged conse-
cutively for many years on a pay scale they are entitled to
get annual increments and the respective wages of the

applicants ought to have been calculated taking the annual

increment in to account every year.

E. For that the applicants are entitled to equal
opportunity in the matter of public employment which having
been denied by the respondents i.e. violation of Art.14,16

21 and 311.

F. For that almost all the applicants have crossed the
age bar to seek a Govt. job and unless they are conferred
with Temporary Status and re-engagement with conseguential

benefits they will suffer irreperable loss and injuries.

8. INTERIM RILIEFS PRAVED FOR

NIL
9. That the applicants state that they have not filed
any other application befiore any court/Tribunal for the
aforesaid relief and having common interest they jointly £

filed this application.

10, REMEDIZES EXHAUSTED

The applicanﬁs submit that they have exhausted all

the remedies before praferring this application.
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PARTICUL#RS OF P.o. ' o _ '
. , 31126
Postal Order No. 434 98 60 30 2 %0‘1‘ B o

Date gj_O'Q

.
L

An index with particulars of enclosures in -annexed

Particulars of documents as per index.

VERIFICATION

I, Shri Runu Tamuli son of Late Prasad

Chandra Tamulg, aged about 29 years, the applicant No.1l

resident of Wilmoni Phukan High School compound

true

- Dibrugarh Town, P.0. & P.S. Dist, Dibrugarh do hereby

varify that the eontents of para 1 to 3 and 7 to 13 are

to my personal knowledge and para 4 and 5 I believe

to be true &n legal advice and that I have not

.

any material fact.

S R

SIGINATURE
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2L —-/ LMOB ED'

F m@ = l“l"LR OF "‘EM:'ORAHY yk:OI;\TMbh 0 W*‘T""w
e i I & The undermgned ﬁereby offers Shrimgg_g

i N .2 tcmporary post of work-charg ed Khulssi o™ a

- P"acf o? Es. 186/- "ner nonth ine the” scale of pay of Ks. 196-35- "'20-
- BB-3-232, He will al=o be entitled to draw-dearness and othel
allowances at the rates admissible under and dubject to the >ondi-

- $ion laid down in rvles and =tk orders: governing the grunt ¢ sych

allcwances in force from time to time. The post La purely: t~1po-
‘yary. and will contimie upto 15.W<8% on complevion of wo:k .
whichever is eurlier. The appointment Is purely temporary auu ’
will not confer a., Title to permaneént employment, The apyointing

-~ zuthority reservas tho right of terminating the sez'vices of the

appo:.ntec at eny sime wathout assigiing any reason.

. fic snoula report himself for auty to GeFeeSub-livo.,
Wﬂ.mbmarh( ¢ontrolkoor) With effect from __ $9e5¢89°

+ * Y¥ ¥he candidite fails§0 report for duty on the prescrﬂ;eﬂ .
R peried the appointmel order will stand \,ancell ..,.*'z—rf" - T

-~

P Yo Ta/Di. will be aamissiole for JOLning the post'

Y- . . |

5:,|. . .
- .

3 Gawam, ) , ,

~ N : i " | - geputy Direcr
' . R. ivisions CWC‘  vibru ..rh
oei Borg Tamali - . . , el &
.5 . \
violon.gwls -
_Dibxugarbhe - . .
- Copy forwarded $0 i~ )
.. The 4ssistant En%meer,c JRLP, Sub-Divn.ei.on cwo, N.bmgarh
' Joining report :of above incumbe@ xgay S0 ike
o office in due.cdirgse, - ’ b% »%
oo 2. The Brmployment Ot‘ncer,Employmerii Exohar e mbmgarh ,
N with reference to .his letter hoi‘é__lﬁ.g/ ‘s — .
i . Dated 245485 for informution, e T
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CEMTRaL WaTER CONMISSIO:
- HATZK ESOTTRGES & JLOGD FORKCa JTIMC DTVISTOn v 2

y V.G CENDML NEVEMUE BUIIDING | v
’ DIBRUGaRH ~ 786 (V)é

o.wmvn/mb/wc -3/ 3068 # 8 Da- eo,mJut,drh uhe Q/ 5 /95,
/7 7EHCRLNDUA

.»i._".., "'.i«i&h' ', 3 N
7 SUBIRET i~ OFFa 0P ”Ewom ,y: 0 T Ml N
;. -,: T T a ,\'..v‘ . gl‘:‘ 'JO’\’\"OU“RG%;D £'£Lt‘1 Aot o‘ o Vs K* it ,____w‘.‘:'
| N Mhe vrdersigned h;,eb}, offers Shri BmeW GoRatn
’ ek sry posgt of wori-charged I_(hu..,nss. M.oa
Pay of Es, 196/~ per -odiy in the scale of pey cf Ks. 196- i 220~

LB-%-23%2, Ee will 12° be en-itled”-0 duw dearness and oo
allowarces at the 1+ .z admicsible vnder and subject o ta. ondi-
S tlon Lald down in v les and 2%Zb orusrs governing the grant o such:
allovances in foo o6 LTOR Bime fo tamg. Che post ia purely v..1po-
iy and will coniiruz upto 15410685 on compleiior of woo.g
vhlelever is curiize Tho apoointmesf in purely temporary oo .
will not confer cuy +itlc to permanent erployment The apouviting
. authority resecves th« 2i;zht of tor.ianting tic services of “he
appuintec at ony “imo oiivhout assiguing aay reason. o

i WUl ro 20r%: 11.m¢«e]_f f()‘L a“ty t0 LT..SN..MLM!‘!.
under o.r.r.mb-m‘m..wc.mma;- ith sffent from. $.5.85

TTihe candidste .99~ To Teyorh fox- a4y on the prescrihed -
peyivd the aproiir et ovdlr will“sland. cancell. : .

%97 u/Da will be adiiesidle for joining “.c post.,
- . . ‘ . é)

o ( IV Goswan. )
T Deputy Dirss: r~
M. Vo &R, ‘T Divisicn: CWl: dbrag.rh

™ .Bhadreavar Gchain |

. -~ ."
) .
— - (‘- -
Copy forwardsd - tc s- : )

7. The agsistant gineer,C..'. F. &mmiur aten. oW, mbmgarb.

scining repart )1 abova idsumbeliv wey pleuse’ ve ot e T
¢'fiee in due ~murse. :

o -2 Tie Employ went Ofzicer,Bmpl oyme'a'* ‘B s‘u!g gi;b_muh

with refercnce e Ris letver No AQR/,

Wy A

AN

| - Duted_2,8,85 . for informatidn, -
o 3, _acamnt Br‘..ncn.'v!.li, &P. P, Division; GNL» Dibmg,ar‘mf iv dn U' 2 ~te) a
- he GPfice Order file 20.G-5, L : S
5 ‘5, ¥ile no, wo-1. SRR L /
- = | . I &S
o | ( Je.. '(}'{snal}& 0
., g . ' # Deputy Di.ecctor
' Wb & f_' ,Divi __§;nn. C/7s Dir.vgarh
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~ mmm/nib/'v’ac,-v 2609-/4 Dated,Dibrugarh the /.- /86. .\
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S e R + MEMORANDUMNM . N

[ \ ! \

SUBJECT :w OFFER OF TEMPORARY APPOINTMENT. TO THE ' ° .

N

POST OF WORK-CHARGED KHALZST R

The Undersigned hereby offers Shri %

Bhaben Barua @ temporary bost of w°rk-chargbd\_ A
Khalasi op 3 Pay of Rg. 196 /- Per month in the Sscale of o

draw dearness and other allowances at th. rates admissible U
under and Subject to the condition laid own in rules ang 1
orders governing the grant’'gf such allowances in force \ o
from time to time, The post is purely, temporary and will
continue upto 10./R6 on completisn of work which-

ever is earlier, gﬁe appaintment is pure.y temporary arg
will not Confer any title to bermanent <.aployment, The
appointing duthority reserves the right f tenninating tae
Services of the appointee at any time without assigning

He Should report himself f5p duty tt>0&g§e site N
. j . . r— ;
Nameali_undep CFF sHh-Qixn..gj%gggarh Wi:h effect-frcm :
~—15th May'gs ' ! If the Tandidate fajilg £o report fuyp :
uty on the Prescribdd beriod the appointment order will

Stand cancei1], ! : v v

[y

No TA/Da wil] pe admissible for Jjoining

X |

/ | . ( J. Goswami )
‘ . .. . _Deputy Director _
WR & FF DivisionzCWC:Dib:uqarh=i»'

the pbost,

?

Shrj

Jamirah Kapu Gaon,

:zm__ng_umﬁ+-ul,otebhemsi~60eawBihrugarh
. .. Copy forwarded to :- ' :

1, The Assistant Engiheer, CFF.SubADivision,CWC

Joining repbrt of . above incumbent may pleaseﬂggygggfh—hﬂ
to this office in due course‘j = '

2, The Emplpyment'Officer; Empldyhént Eﬁ%h&hg - rh
With reference ¢ his lettér’Nq‘ngS3/86/?900 —
Dataq for information.

3. Account Branch(in duplicate) ,wgr &°FF Divisiop, CW.c., - -
Dibrugarh, SN '

" 4. Offjce Order File No. G-5,,
S. File No. WCa1, .

s

/
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GOVERNMENT OF INDIA

CENTRAL WATER COMMISSION

WATER RESQURCES ¢ PLOOD FORECASTING DIviez-

P.0. CENTRAL REVENUE EUILDING
2IBRUGARH - 786 ¢»3,

R0 WEFFD/DIL e 3/ ayasie, * Dated,Dibrugarh the /s /48

e e .

SUBJECT ;- OFFER oF

The unde;signed;

hereby offers Shri - —_— 'y
Balin éannue] 3 temporary post of work ~ciiargad
Khalasi op a4 Fay of Rs. 196/-E?e

I month in the 8Cale of
bay of Rrs, 196-3-220-38-3-232.,He wWill also pe entitled ¢,
draw dearness °nd other allowances at the rates admissibl
under ang Subject tgo the condition lajq down in ru.es a

£ guch allowances ip force .
from time ¢, time. The post is;purely temporarx_§£@ W}lé
“”““““***~£Nuu4nU' ‘ “Tompletion of WOk “waich ~ )
wwﬁm__~_-w4u~u~_ha_nscller@M e gt = SR POry Bt
Will not Confer Ay title to

“appointing authority reserves
services-of t i

any reaspp,

e S

| ‘mself’for dut

t.
_ ith effectdtHatee aite
315tk ¥P¥'35 e If the Candidate fails ¢p I'Epors -
duty on w € Prescribeg t

tment ordey wili
stang Cancel]

the post,

P
) Deputy Director
\/x‘( Divisy

8 on:CWC:Dibrggarh;

’ } ’ ’ fla

Copy forwarleq ¢, :- )

1, The ASSistant Enqineer, CFR.Sub~Division,CWC,£Eana%2? .
Joining eport o¢ above incumbent May please se ‘
to this office jn due Course,

2. The Employment O£ficer, Empl oyme

with reference to his letter No,

‘ k
nt Exchange '
Datca_ 2874 /86 '

for ifform . o ?
3. Accoynt Branch(jnp duplicate),wR & FFp Division, ¢ W.C., E
~e. Dibrugarh. ]
4, fice Order File No G=5 N

L.Clee : //’
el Tl
!Lr )

- A - - . —— v e e e oy -
T e e . e el NI N ~
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S o~ e * DEPUTY DIRECTOR
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RECXAST | : PHONE :20799
GOVERNMENT OF INDIA
CENTRAL WATER COMMISSION
T—-WATER RESQURCES FLOOD FORECASTING DIVN.:
) P.O.7¢ C. P. BUILDING:::

DIBRU GARH=786003

NO.
UBD/DIBMC-3/88/ 2774-g25

Dated 12th May,1988,
Pl ¢

MEMORANDUM

SUBJECT : OFFER OF TEMPORARY APPOINTMENT TO THE POST OF WORK~
‘ CHARGED KHALASI(SEASONAL).

The undersigned hereby offers the following bersons a
teporary post of Khalasi(geasonal) on & pay of Rg. 750/~ per monch
in the scale of Pay of Rg. 750-12-870«EB-14-94O/-.They Will be also
be entitled tgo draw dearness and other allowancesat the rates aumi-

" SSible under an3 Subject to the COndition'laid;down in the rules ang
Qrdefg'éoverning the grant of syap a1 lowaritas’: “force from time to
+time. The post is purely temporary and will‘dEHtinue upto 15,10,1988

BTSRRI e .
g
Y

B o et S . . T
_,3%E“15&€F&*%qﬁ;ess NIRRT o 153 9f posting

- ._N ‘, -aﬁ:;_ ,’F"'.'. ..": . " e - i ¢ v, -E!E“ i ,&”. ’."l,‘.-;:}‘-’ e ‘.R'}t ~

e et — - - . _,-’an---"‘m-‘—u‘.--‘- o= - _’ - L ;. ' Y -—--—v-----nn--b

il 2 ;.-__u-_______n-u__-;_' e & ———
u ShuDiﬁtf?Kr.G0901 ' ; LT ’ )
S0 /0 Talte Gogago brogagn UiBrSU-Diva.No.1 Crc
; _vg'gPa;tan Bazar,P.O.Jalannagar, Dibrugarn Dibrugarn,
fDibruga:h. '
2.. sh.Nagen Baruah, 3067 /77 -do -
CZ0 Hotel Dowarah, ' ,
Jalannagar,Dibrugarh. ibrugarh ’
3. Sh.Runu Tamulj’ ' 1128/85 GED site CVe chenimary |
Nilmaniphukon High Schopy, Dibrugurh
Compoujd,P.O.Dibrugarh.
4. Brojen Chetia 526,83 WeT.,Sen.,Dholla ,Cue
Hati Gandhaj Gaon, Dibrdgarh. TremeReed ’ ’
P.O.Nadua,Dibrugarh. ;
'5.:Sn.Khagendpanath Konwar ' 2920/79 ’ - do -
o " Jamfirah Gehain Geon, Dibrugarh.
: P-O.Borbaruah,Dibrugdrh. f

6. Sn.Jagyadhar Das . 3479/83 U.B;DiviSion,ch,Dibrugarh

Maricha Gaon, Dibrubarh

P.O.Chabua. s

7+ Tankeswar Dis 1358/82 W
Jiban Phukap Nagar, ‘Dibrugayh,

.T;;stn.,Naharkatia.

8. Sh.Paramananga Das 19/84 G&D site,CWC,Sibsagar.
{howang Koibartta Gaon, Dibrugarh, x
P RN RINGI ¥ Xk xRz g '
M’-:} _P . O'.I(HOW angﬁﬁbt—. c b - r

-.%“&“;’/ Q ,r9 09)' Contd, . .2. oo ‘

.'-Y'\SJ JO ) : /
k C s .,’\_‘,‘_,. ’ LI . - - St e i e, g . -'-%‘,
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P.O.C.R.Bug?déng,Dibrugarh

naow

Bgrpathaxngmar Gaon,

‘g%gyxamar G-on.

N la.Sh Ranjit Khati

Binarigutia Gaon,
P. O.Ghurunla,Dibruglrh

13.5h. «£jit, Handique,
Kotoha Ali Gjon,
2.0. Baligaon.

14 .8n Pabitra Sonwal
Tlnlsukia ,Gaon,
P.o. Lezai Dibrugarh

15 .Sh.Khalin Ch.Das
Tingkhaag Bhangaali,

w"h”'

16‘Sh43handra Kanta Nath

17 Sh.Ajit Kr. Gogoi
Barbari Gaon Jalannagar,
lerugarh

18.5h.8 Ashok Kr.Senchowa
C/o Mohendra D3
Jagat Bhandar Milan Nagar.,

19.5h -Ratnaswar Gogoi
C/0 R.B.Chetia,
Barbari High School
(AMC Dibrugarh,

20,.Sh Bhaben Baruahp .

Jamirah K2pow Gaon,
P.0 Dhamal Gaon.

21.Sh.R131t Das
Natun Telela Gaon,
P.o. Mohanaghat, lerug’rh

22.5h,.Balin Sonwal,
Kotoha Na-.gaon,
P.o. Kotoina,

23.5h.Lalit Orang
Ghurania Village,
P.0.Ghurania,

24 .5h.Ujjal Das
Sukhan Pukhuri Village,
Mohanaghat Dibrugarn

25.5h.Jiten Phukan
Dhemosi Majguon,
2.0, -Khowang,

26.5h.Bi ju Sankar Dais

Santﬁpurn,B -C.Das Road,
Dibrugarh.

Prxz of .,,‘..‘: : 353 np

.3:-v f - 2 -
- S OB S A ke —— -' —-n-n..--.--' ------------------
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1] S SO O
0. Sh.ohad j G&D sit:e CWC Khowang
: swar Gohain 1843/83
> igggg;qﬁingZon, Dibrug.rh (Chenimari)
P.0.Baligaon.
10.8h.Kisori Giri 3376/83 U.B.Bivn. ,CW2 ,Dibrugarh
“Iik Nagar;,
Jiban Phukan gar; Dibrugarh.

= | "Gauge §iteiCWa,Yazali
Dibrugarh.

416/86 U.B.Sub-Divn.I ,CWC,
Dibrugarh -Dibrugarh
2465 /84 G&D site CWC,Chenlmari
Dibrugarh
1098/83 .,Gaggeﬁ“ite EﬁC,Namsai
Dibrugarh -7 - '" ,
‘: o d"‘{ - -
4853/86, U.B Sub-Divn.IacWZ,i_
Dibrugarn' Dibrugarh. e e
| 874/85 ' G&D site CwC‘Sibsagar

AN - e ey

N

. . "‘
. “‘- '
\_,.»\ -

Dibrugarh., T “ o

1156/86 cauge sita CWC Miao

Dibrugarh

5353,/84 Gauge site cﬁE,xambang

ibrugarh i

389/81 +B.Sub-Divn,1 cvic,
Dibrugarh ibrugarh

3254 /83 U.B.Divn.,CWC,Dibrugarh
Dibrugarh

3117/85 Gauge site QWe ,Mia0
Dibrugarh i .

2975/80 w.T.,Stn.,Tezu.
Dibrugarh '

2733/82 U.B SubaDivn I,Cwe,
Dibrugarh _lerugarh
Dibrugarh

4 —/>. N

2306/83  Gauge Site-Cwe Kambarg.

Dibrugarh I
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27 . Sh.Bhabesh Ch.Das _ 856/82 U.B.Sub-Divn, ,CwC,
Tingkho.ug Bhangaali Dibrugarh - --Bibrug2rh
p.O;MOhfln-'ghat -
25. Sh.Ralyan Saikia , 785 /81 w.T.,stn.,Dholla.
Da1n1331 Gaor, Dibrugarh '
¢.0.Beheating Tinali )
29. Sh.bgba Kr.Das 2518/81 ' d;B.Divn.,CWC,Dibrungh.
~-Puharikpsnia Villege, Dﬂbrugxrp } - 4
Tt==— P.0.Mohanaghat Dibrugarh., | ' ’ o
3G. Sh.Premancnd 1 Das 2860,/84 -U..B,Sub-Divn,No.I CWC,
Shuharirkhausi Village, Dibrugarh lerugdrh
P.C.Mohanagi2t ,Dibrugsrh
31, Sh.Laba Kr.Saikia %28Y83 - do -
Barbari Caon, 582783—“"LTJ".*' '
’ Jalannagar. Dibrugarh ° 1 7
32. Sn Lhandrn Kt .Das 3965/87. = -W.T.,Stn.,CWC,Tezu
. " €/0 Simal Ch.Das Dibrugarh. ' -
P ‘Morlcha Gaon,Chabua. ‘ ‘
L ‘ .
fu '~»33. ﬁh‘Julan Ch.Das . 744 /82, . - *G&D ss.t.e-Cm,Khowang
55“’*;*(3:5: ..~ Jokal Natun' Gaon, R Dibrug.ar:hk c+70 0 ., (Chenimari)
s w380 ‘P.oﬁ‘akhurthan. T ; T
TN e S o R e o e e
RS 34 -8h,Chanakatna Buragoﬁain 3365/84 ~,ﬁGauge site ‘CWC ,Daporizo.
FOR = DhemQSi Demow Kinar Gaon Dibrugarh. - )
“ Lo ;:\:!.-.1‘ . .o Dﬁemesl. . . (":.- “ [N .*::‘{-‘“lk"‘.).‘:;’l'
o . = v =22t i s T Ty S i SNSRI Bl —~
, 35 N RIB I BAT IOy “Ys514 TUGEBTte O, J1agaon, -
Beheating Tin Ali Dibrugzrhy - *
‘P.0.Borbaruah.
39. Sh.Dgken Baruah. 3206/83 Gauge site CvC ,Namsai
Chiringmari Gaon, Dibrugarh
P.0.Kotoha.
37. Sh.Promod Rn.Das ) 3539/80 W.T,,Stn.,CWC,Badatighat
C/0 Dipali pjs, Dibrugarh.
Dist Fmployment Exch.
Dibrugurh.
33. Sh.arit Ch.Das 1885 /87 N.T.Road X~ing,Ranganadi
C/0 N,k .Bop1, - Dibrugarh

Dist ZEnployment Exch.
Dibrugarh.

39. Sh,Bharat Ch.Das 2678/85 W.T.,Stn.,CWc ,Chouldhowa -
Tulsi Gaon, Dibrugarh ghat.
P.O.iiirmali G:on,
Dibrugarh.

“ 40:”Sh.Khagen“Chetia; 628/85 ‘—*1gav - e AIOW ALY ¢
' ’ c i (Chenimari) ;
Khovang Changm. i Guni., Dibrugarh f
2.0 .Khowang. ;

41. Sh.%ubrats Dutta 1158/81 WIT.,Sen. CHC Chouldhowas
Kadumani Rly .Colony Dirzrugarh ghat. [
B.N>.159(B) ,Dibrug2rn :

42. Sh.Jatindya Nath Ssikia 3221/84 Gauge site CWC ,Jiagaon. K,

a--jan Gaon, .0 .5tona Dibrucarh )
Jdistc Df brugJLn. '
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Copy to ..

1. The AsSSistant Enginc.r ,U.B.Slub-Divn.No.I,Ct'JC,D
for infomatign necessary Adtion,
Sent to this Ooff ice

ibrugarh
Jolning Roport may be

2. The AsSistant Engineur,U,B. ub~-Divn NS .11 ;vaC,Jgfrnat for
inform:t:ion and nccess

‘LY action, Jdoining Report may be .
Sent to this office in due Course,

ant Englneer,Subansiri SumeiviSion,CWC:Itanagﬂr
for information and

necessary ACtion, Joining Rgport may
be sent to.this office in dye . :

L for irf orm tion w1€hzefe;‘ence to 'his :
etter Ng. ACT~78,/88 /2100004 dated 3tp ‘May,198g; e i
R - . : 'As.~.~ . ‘ iy - ) .\" ' ‘_: : B .
5. &cc ount: ~’3B,raricn,U.B_.Divn. LWe ‘Dibrug%rti;-;(;z.d.n,dumﬂqazter) oo ;
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PHONE : 20799

GOVERNMENT OF INDIA

CENTRAL WATER COMMI SSION
WATER RESOURCES & FLOOD FORECASTING DIVN.:

P.0.: C. P, BUILDING
DIBRUCARH-786003

WO e
’JBD/DIB/WC-3/88/ 2774 —823

MEMORANDUM

> s ®
¢ s o

Dated 12th May,1988.

SUBJECT : OFFER _OF TEMPORARY APPOINTMENT TO THE POST OF WORK -

.

CHARGED KHALASI (SEASONAL) .«

The undersigned hereby offers the following persons a
teporary post of Khalasi(geasonal) on a pay of Rs. 750/- per month
in the Scale of Pay of Rs. 750-12-870-EB-14-940/~.They will be also
be entitled to draw dearness and other allowancesat the rates admi-

ssible under and subject to the condition

1aid down in the rules and

orders governing the grant of such allowances in force from time to
time. The post is purely temporary and will continue upto‘1§.10.1988
or on Completion of work whichever is earlier.The appointment is
purely temporary and will not confer any title to permanent employ =
ment. The appcinting authority reserves the right of terminating

the services of the appointee at any time
reason. ki

without assigns -any

' Theyshould rcpcrt themselves for duty to the place of
posting with cffect. from: 5.,5.1986, failing which the appointment

ordar will stand camcell.
No Ta/DA will be admi.ssible for

ipining the fost.

. --—-v.‘ nnnnnnnnnnnnnnnnnnnnnnnnnnnn 7 _____ :‘<— -
-~ 81 Name & ‘Address -

A vt forirg~=lotustaiee 7
'E.E.Regn.No. ¢+ Place of posting

No with name orf |
e e d B 2B s e e e e i
L . em - 2 D W €U @ A e . S ks D D ST W (WD g18 SN S W L 3 S
1, Sh.Dipt: Kr.Gogoi
b got. 999/79 U .B.Sub=Divn.No.i WC,

C/c Lal.t .Gogoi,

Paltan Bazar,P.o.Jalannagar; DibFugurh
( Dibrugarh. '
2. Sh.Nagen Baruah, 3067 /77
Cg0 Hotel Dowarah, .
Jalannagar Dibrugarh. Dibrugarh
3. Sh.Runu Tamuli, 11%8/85

Nilmaniphiukon High 3chool, Dibfugdrh
Compound , ?.0.Dibrugirh. '

4., Brojen Chetia » 526/83
Hati Gandhai Gaon, Dibrugarh.
P.0.Nadua,Dibrugarh. v

5. Sh.<hagendranath Konwar 2920/79
Jamirah CGohain Gaon, Dibrugarh.
P.0.Borbaruah,Dibrugarh. ]

6. Sh.Jagyadhar Das 3479/83
Maricha Gaor, Dibrugarh
?.0.Chabua. '

7. Tankeswar Das ©1358/82
Jiban Phukan Nagar, Dibrugarh.
P.0.C.R.bubding,Yibrug.rh.

¥ 8. Sh.pParamananda Das 19/84

‘ Khowang Koibartta Gion, Dibrugarh.
&:) RxQ .RIRYETARXNZAXREI KSR
\! P.0.Khowangghat.

ws./'.\};‘

}" *ﬁ‘

Dibrugarh.

- do -

G3D site COWC ,Chenimari.
W.T.,Sgn.,Dholla CWC,

U.B.Division,G¥C ,Dibrugarh
W.T.,Sen.,Naharkatia.

G&D site ,CVJC,SibSag.lr.

Contdﬁtlz..'I

i ¥

- A.,A._.(.'
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9. Sh.Bhadreswar Gohain 1843 /83 G&D site CWC,Khowang
Kotoha JawG,on, Dibrug.rh (Chenimari) ;
P.O.Balig-’lon. §
10.Sh.Kisorj Giri 3376/83 U.B.Bivn.,CWC,Dibrugurh H
Jiban phykan Nagar, A
P.O.C.nguilding,Dibrugarh Dibrugarh, _ A
il.Sh.Ratnaswar Gogol - ~— fahBVBSWf““GaugE“BitE“GWCFYﬁzali .
Barpathor Kamar Gaon, Dibrugarh. 3
P.0.kamar Gaon, ' 1.
. 1
12.8h.Ranjit Khati 416 /86 U.E.Sub»Divn.I,CWC, :
Binarigutja Gaon, Dibrugarh -Dibrugarn
.O.Ghurqnia,gibrugzrh.
13.5h.ajit Handigue, 2465/84  GaD site CHC ,Chenimari .
Kotoha a1lj Gayon, - Dibrugarp ’
P.O.Baligaon.
14 .Sh.pabitra Sonwal 1098/83 Gauge site e ,Namsz i »
Tinisukia Gaon, Dibrugarh ;
P.O.Lezai,Dibrugarh. _ [
15.sh.khaliy Ch.Das 4853 /86 U.B.Suquivn.I,CWC, -
Tingkhang Bhangaali, Dibrugarh Dibrugarh, ,
.O.Mohanaghat. _ D
1€.Sh.Chandra Kanta Natp 874 /85 G&D site CWC,Sibsagar‘ P
B '"Rupnagazﬁnibrugqrn7~”“**“" Dibrugarn,; .- - .7 ~" o o
17.5h.a5it Kr.Gogoi - 1069/81 W.T.,S¢n. Naharkatig |
Barbarij Gaon,Jalannagar, Dibrugarh, -
Dibrugarh, )
18,Sh.8 A3hok Kr.Senchowa 1156 /8¢ Gauge site CWe.,Mjap %
C/0 Morendra Das, Dibrugarh i
Jagat Bhandar,Milan Nagar, 4
19.Sh.Ratnaswar Gogoi 5353 /84 Gauge site CWC,Kambang :
C/0 R.B.Chetia, Dibrugarh i
Barb?ri High School, !
(amc Dibrugarp . : ‘
20.5h.Bhaben Bapyap 389/81 U.B.Sub-Divn.I,CWC, | o
Jamirah ga oy Gaon, Dibrugarn Dibrugarh. -
P.0.Chama) Gaon,
. {
21.Sh.R.jit Das 3254 /83 U.B.Divn.,CwC,Dibrugarh P
. Natun Telela Gaon., Dibrugarh i
P.O.Mohanaghat,Dibrug:rh‘ A0
T i L, e I T ; RO Cooew AR 3 .
22.5h.Balin Sonwal, 3117/85 Gauge site CM:,Miao }g"
Kotoha Na-gaopn, . Dibrugaqh i
P.0.xotona, : =
23.80.121it orang 2975 /80 W.T.,S¢n ., Togy. I
Ghurznijia Village, Dibruganh :
P-O.Ghurania. f "y
2¢.80.Ujjal pys 2733/8(2 U.B.Suanivn.I,CWC,
Sukhan pukhypj Village, Dibrugurh

Dibrugarh i
Nohanaghat,Dibrugarh :

25.S8h.Jiten Phukan 3407 /85 W.T.,Stn.,CWC,MargheriEa.

Dhemesi M2 jguon, Dibrugarh

P'O .KhOW:lng. : . t b‘
26.5h.Biju Sankar Djs . 2306/83 Gauge sjite CMC,Kambang.

Santiparn,B.C.Das Road, Dibrugary

Dibrugarh . Contd..p.. .3



27 . Sh.Bhabesh Ch.Das 856,82
Tingkhoag Bhanmasli Dibrug.rh
P.0.rghan—ghat.

28. Sh.Kalyan Saixia 785 /81
Dainijan Gaor, Dibrugirh
#.0,Behzating Tinali |

29. Sh.Ucba Kr.Das 25118781
2uharikhania Village, Dibrug:rh

.0 . Nphanaga it ,Dibrugarh.

30. Spn.Premancnd i Das 28@0/84
“huhz2rikhan .: Village, Dibrugarh
P.0.Mchanag ot ,Dibrugarh ?

31, Sh.Laba Kr. Saikia ARBHBR
Barbari Gaon, 582 /83
Jalannagor, Dibrugarh

2. 8h.Lhandr Kt.Das 3965 /87

C/0 Simal Ch .Das Dibrugirh.

Moricha G.on,Chabua.

37. ®h.rulan Ch.Das 744 /82
Jok .. Notun Gaon, Dikrugarh
P.Cc.7Takharthan,

34. Sn.Chanikatna Burigohiin 3365/84
Dhem:si Demow Kinar Gaon, Dikrugarh.
P.C Oneroesi.

33, Sthzbju'Bailong"““““*"”1514/79"
Scheating Tin ali Dibrugarh.
P.0.Borbaruah.,

36. S0 in Baruah. 3206/83
Chiri-¢mari Gaon, Dibrugarh
P.O.Kotoha. :

37. Sh.Prcmod Rn.Das 3539/80
C/C Lipali Das, Dibrugarh.
Dist.smployment Exch.

Dibrug:rh.

38. Sh.ar:it Ch,pas 1885 /87
C/C N.K.Bora, Dibrugarh
Dist ,.Employment Exch.

Dibruguarh.

39. Sh.Bharat Ch.Das 2678/85
Tulsi Gaon, Dibrugarh
P.O.Nirmali Gaon,

Dibrugarn.

40. Sh.khagen Chetia. 623/85

Khowang Changm i Gani., Divrugarh
“¥P .0 .Khowang.
20 Sh.Subraia Dytta 1158/81

™ Kkadumani Rly.Colony Dibrugarh

.No.LS9(B),Dibrug3rh

4#. Sh.Jjatirdra Nath Siikia 3221 /84

Na-jan Gaon, P.0.Kotona Dibrugarh

“.st.DIsrugarh.

£
%,

\S
"k,iw &ﬁ"f'

4 w

U .B.Sub=-Divn. ,WC,
Dibrugarh

w.T,.,Stn.,Dholla,

U.B,Divn.,CwC ,Dibrugarh.

U.B.Sub-Divn.No.1 CrC,
Dibrugarh

- do -
w.T,.,Stn.,CWC,Tezu
G&P site Cuc,Khowang

(Chenimari)

Gauge site CWC ,Daporizo.

TTTGitgersive T | Jiagaon; -~

Gauge site CwC ,Namsai

W.T,,Stn.,CWC,Badatighat

N.T.Road xming,Ranganadi

W.T,,Stn.,CWC ,Chouldhowa-
ghat,

G&L §1te,CWC,Kh0wang
(*henimar?)

WiT.,S¢n. ,CWC ,Chouldhowa-

ghat.

Gauge site CwWC ,Jiagaon.

[

e ———
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Copy to :w

1. The assistant Engine;r,U.B.Sub-Divn.No.I,CWC,Dibrugarh
for infomation necessary action, Joining Report may be
Sent to this office in due Course,

2. The AssiSt;n;_Enginedr,U.BqubwDiyg,NQ.IIVCWC%Jbrhat.for
- information ang NeCess .ry action, Joining Report may be
Sent to this office in due Course,

3. The Assistant Engineer,Subansiri Sumeivision,CWC,Itanagnr
for information ad NeCessary action, Joining Rgport may
be sent to5 this office in duo Course, -

4, The Assistant Diraétor of Employment,DiStrict\Employment
EXChangc,Dibruglrh © for irformtion With mference to his
letter Ng, #CT=78/88,/2100-04 dated 3th May,19gg,

5. Account: Branch,U.s.Divn.,ch,Dibrugarh ( in duplicate ). ©
6. Urawirg Branch,U,E.Divn‘,ch,Dibrugarh.
7. J.E.,(H.0.) »/U.B.Divn. Cuc Dibrygaps f

3. Person Concerncd.

9. Office order £ile No.G.5, N g | 1
. L . - / PO Tt % b
A e [ N A SR IR TR 1 Ceretarme o Loy e h

-

)

( R, -ﬁ*([ﬁﬁita )

- Executive Engincer
cq/125887 ‘ »
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e W'e qd Iy aaiFAA www

T W e-®ag uwer saa, (ORTE - 9Sge ] , A (Assam) ’; | ‘
{ > . .
No: WRFED/DIBOAS/ 2\S2SY ¥ roreDated 23R 00000
PO,
D/sir,

I havet's nomrwmtmsh:tmuu Bpml, |
appointed as seasonal Khalasi iyx undersigned and’ Dgtad. Bt mg:a, RS
o.nqo Site Daporizo (thi?:mlhf who will stay there "—’;3,‘ '
“up to 15/10/85. ; " L '7‘7_;

In this connection éyou are m.watod :d a.llw nm m

1 ﬁ..., — .
.. orossed' the -inaer Jing ¢ mo&nﬁoimmbi’ﬁ :
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WL R, F F, Dive Wf‘ L#
N D“luG“B 166008 _ . .:\,x;,
Copy toO 1= . o o PP I e
)Ae Deputy anisgj.onor Donriw, . ey T
\ Post, along OR.P)&It 18 rgque* 1 to 4RGN SRRTET
T B A A e R
- 2, Shri Pabitra w for necessary act‘lfa‘v“M i,
. . . v - .'s;" } 4 ~ - .
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P.2CAST. PHONE ; 20799
Cavercnent of Indijia
Coneral Water'CommLSSion ‘/q
S Upoes: Exthmsputyra Divis;gn 10
L : F.0, Central Reveruya Buildin
. N

. s - TR Vi A
:‘3.':.?;‘:}:. 18rh . 786 O.Q—......_v tezsam)

;.,L::-:/bj.b/.vc s/;\&:go _ ?)D Dated,Dibrugarh the ‘\39&_/87-
M

YEMORANDUY

ey

SIBITT OFFER OF TEMpom gy APPOIRTHENT 10 pyp POST op
2K Cllnezn KEALAST

I el S - e . e e —

’ BAXEN , N ?..‘,‘ .-.' T
¢ undersig g "Greby offap Shri *J8 Sanlpy vas b
ERER e

. ST 3 Moy srgag Knalasj 553 D&y AF R&,T50,7:

ST I R VPN Y of R 7501 2.87

RO 20t Orae deamers and othep allowances at the rates

ST neticr ang fubject cq the Conditign laid qo i

=S Erring the giant of Such ala
1= burals, Lemporap- ¢nd will o

N ' ry . Ontinue yprg 15,]0,0?
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GOVERNMENT OF INDIA
CENTRAL WATER CCMMISSION
""ATER RISOURCES & FLOOD FORZCASITHNG DIVISION
P.O. CENTRAL REVENUZ BUILWLING
DIERUGARH~786003 .,
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oL PHONE: 20799 17

Government -f Tadia

Upper Jrevmaputre Division
Tentral Weter Commisaion

.U, Centtal Revenues Bullding
Diteuges h=788 9C3 (Assam)

No;u:zL/pi-D/w-o..j/Q\v\s{w \ Dated,Dibrugarh tue_\Y /S /87
MENOR:ZDUM

SUBJECT: - OFFER OF TEMPCRARY LZPOSNTMENT TO THE POST
CF WCAK-GHARGRD KHALASL .

*

The undersigned berciy offer Shri. Khagnen Cnotia

e e m e .. & hemporary prgt o Work-charged
Khalasi “n apay of Lr.750/~ per month in the gcale c¢f
pay °f Rg.750-12-870-B2- 74940/~ 1o witl alx0 be entitled
to drew dearneys und cther 2liowances at the rateg admigei--
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] ' Covernment of Iydia ~ \
: Central Water,Con@isSion D &V )
Upper Brahmaputra Division Ly

~

P.0. Central Revenue Building
Dibrugarh 2 786003

/ﬁ NO.UBD/Dib/WC-3/92/’}u\\)-:Q o Dated,Dibrug&rh che \;59;_/92

{7EFICE /7RDER

The undersigned hereby offers the following . <Isons
2 temporary ppst of Khalasi(seasonal) On a pay of Rgs, 750/~ per
m2nth in the Scale of Pay of Rg, 750-12-870—EB-14—940/-. ey will
Also be enti tled to draw dearness ard other allowances a. _he
rates admissih e under and'subject Lo the qonditiauaglaic doyn in

i
They shsuld report themselyeg for duty to the place
of POSting Within ’\\3 _days failing wWhich the appointm -t order

[
Will stang cancelléa.

NO Ta/DA will be admissiple for Jolning the -5t
‘-v—’“'.—-'-‘--—~—--'-hw-~———-——-—-——---’—--—-¢-~———-—~—--:--—-—-'-.-~~——--T TR ¢ v o —— - -
Sl. ! Name ang Address ‘E-E.Rogn.wity + Place o1 £2Sting
X e -----JQET?-Egug:E;qni-"--n.----h.--_-_~-_-_
1, 8h, Pranay Chakraborty 118/% choulégigagggti
//C/o Harendra>xr.0hakrahorty. under Subansir
\\,// Subochani Road, Sub-Divl.Itanagar
TinSukia,Aesam.
Ao K, Do 5[5
: Executivye Eorinder
Copy to ..

1, The Assistant Engineer;u.B.Suanivn.No.I & II and Ciuhansirg
Sub-Division,ch,Dibrugarh/uorhat/Itanagar.The Joiring
Teport of w,c Khalasj may please be Sent to thig oflce in
due Course,

2. The District Employment Off1cer,Dibrugarh/Jorhat/S;'1:gar/
North Lakhimpur.

3. The xtrs Asscc.DireccorWHM),U.B.Divn.,ch,Dibrugafh
4. “CCount Branc h¢ in duplicate ).
. H-Q-,J.E.,(In duplicate)/Drdwing Brdnoh,U.B.Divn.,Cf,,“ibrugurh

5
6. Perspon Concerned
7. Officer Order fije No.G-5/ File No.C-9(a). 7

. Cack, o i)
g/ Exzcutive . Lnoor
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®xx RECAST: PHONE : 20799
GOVERNMENT OF INDIA ch

CR/ | CENTRAL WATER COMMISSION
WATER RESOURCES & FLOOD FORECASTING DIVN.: N\
P.O.‘.‘ C. F\ BUII—DING::: ] ”
DIBRUGARH~786003 I¥Vfé
—— ’/
uBD/DIB/wc-3/884_2774-823 , pated 12th May,1988.

MEMORANDUM

SUBJECT : OFFER_OF TEMPORARY APPOINTMENT TO THE POST OF WORK=
HARGED KHALAST (SEASONAL) .

The undersigned hereby offers the following persons a
teporary post of Khalasi(geasonal) on a pay of Rs. 750/- per month
in the Scale of Pay of Rs. 750—12-87O~EB-14-94O/-.They will be also
be entitled to draw dearness and other allowancesat the rates'qgmi-
ssible under and subject to the condition laid down in the ruleés and -
srders governing the grant of such allowances in force from time to
time. The post is purely temporary and will continue upto 1%,10,1988
~r on completion of work whichever is earlier.The appointment is
purely temporary and will not confer any title to permanent embloy-
ment. The appointing authority reserves the. right of terminating
the Services of the appointee at any time without assigns :any
reason. - !
Theyshould report themse lves for cQuty to the place of
posting with effect froml5.5.1988, failing which the appointment
order will stand cancell.

No Ta/DaA will be admissible for joining the poSt.

- on—----—-——-—-:—m.—a——----op-.cu-n-u--u’—-q-no-caa‘—u-uqua - e tm e WP T S G D A0 4D s D08 bt n et BBt S Wk S PSS B e ¢

Sly Name & Addpess |EE.RGGN Noe-t- -Place of posting

No 4 - , with name of |
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1 2 3 4
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999 /79 U.B.Sub-Divn.No.I CVC,

c/C Lalit G i .
/ 1t &ogol. Dibrugsrh  Dibrugarh.

paltan bazar,P.0.Jaldnnagar,
Dibrugarh. '

2. Sh.Naget. Baruah, 3067 /77 - do -
Cgo Hotel Dowarah, . ,
Jalannagar Dibrugzrh. ibrugarh

3, Sh.Runu Tamuli, 1128/85 GeD site CWC Chenimari.
Nilmaniphukon High School, Dibrugarh
Compound , £.0.Dibrugarh.

4. Brojer Chetia 526/83 v, T.,S¢n.,Dholla ,CWC.
Hati Gandhai Gaon, Dibrugarh.

P.0.Nadua,Dibrugarh.

5. Sh.<hagendranath Konwar —2920/79 ~ do -
Jamirah Cchain Gaon, Dibrugarh.
P.0.Borbaruah,Dibrugarh,

6. §hﬂqagyadhat Das 3479/83 U.B.Division,CWC ,Dibrug
jiaric a. Gaoi, Dibrugarh
2 .0 .Cnlbua .

7. TinKeSWar Das : 1353/82 W.T.,S¢n.,Naharkatia.
Jiban Phukan Nagar, Dibrugarh. '
[.0.C.R.Bulkiing,Pibrugzrh.

§. Sh.paramcnanda Das - 19/84 G&D site ,CWC,Sibsagar.
vhowang Koibartta Gaon, Dibrugarh.

2XQ., DikgITINXNIAXRIKBR
b0 .khowangghat.

. Q;D JJF ;S;r< ' Contd...2....
v }SV o |

¥ -
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G&D site CuiC ,Khowang
(Chenimari)

™
- 2 .
: N

M2 - T
9. Sh.Bhadreswar Gohain 1843 /83

Kotoha Na-Gson, Dibrug.rh

P.O.Baliglon. :
10.Sh.kisori Girpj 3376,/83

Jiban Phukan Nagar,

U.B.Eivn.,CWC,Dibrugarh

P-O.C.R.Building,Dibrugarh .Dibrugarh.
L({f;h.aatnaswar Gbgoi . 31.0/85 © Gaugé site CWC,vazali

Barpathor Kamar Gaon,
p»O .Kamar Ggi)n .

lZ.Sh.Ranjit Khati 416 /86
Binirigutia Glon, Dibrugarh
PoO.Ghurania,Dibrugxrh.

13.5h.45it Handique, 2465 /84
Kotoha ali G,on, Dibrugarh
Pno.Baligaon. ‘

14 .8h.pabitra Sonwal 1098,/83

Tinisukia G~on, Dibrugarh
PmO.Lezai,Dibrugurh.
15.8h.khalin Ch.Das 4853/86
Tingkhang Bhangaalij, Dibrugqqh
P.0.Mohanaghat | |
16.5h.Chandra Kanta Nap 874,85

'fRupuggur,Dibrugqrh;
17.5n.Ajit Kr.Gogoy 1069,/81
Barbari Gaon,Jalannagar,

Dibrugaorh,

18.5h.8 Ashok Kr.Senchowa 1156/86
cC/0 Mohendra Das, Dibrugarh
' #gat Bhandar,Mjlan Nagar,

1 *Sh.Ratnasyar Gogoi 5353/84
C/0 R.B.Chetia, Dibrugarh
Barb?ri High School,

(ArC Dibrugarnh, _

20.5h.Bhaben Baruanp 389/81
Jamiran Kaow Gaon, Dibrugarh
P,0.Dhama} Gaon.

21.8h.Rijit Das 3254 /83
Natun Telela Gaon, Dibrugarh

. R;O.M;nanaghat,Dibruginh .

22.8h,B11ip Sonwal, 3117/85
Kotoha Na-gaopn, Dibrugarh
P.0.xotoha,

23.5h.Lalit Orang 2975 /80
Ghurinia Village, Dibrugarh
P-O.Ghurania.

24.5h.Ujjal Das 2733/82
Sukhan Puknuri Village, Dibrug.irh
Mohanaghar,Dibrugirh

25.5h.Jiten phukan 3407/85
Dhemoesi M2 jgaon, Dibrugarn
P-O.Khowangg c

26.5h;Biju Sankir D.s. 2306 /533
Santipnra,B.C.DgS Road, Dibruguarn

Dibrugarp.,

o Dibrugth.

Dibpugarh.

Dibrugarh.

U.E.Sub-Divn.I,cwc,
Dibrugarh

G&D site CWC,Chenimari
Gauge site Cve ,Namsai

U.B.Sub«Divn.I,CWC,
Dibrugarh,

G&D sjite CwC,Sibsagar

W.T.,Stn.,Naharkatia
Gauge site CWC ,Miao

Gauge site CWC,Kambang

U.B,sub«Divn.I,CWC,
Dibrugarh.

U.B.Divn.,CWC,Dibrugarh

Gauge site Cric ,M1a0

W.T.,Stn.,Tezu.

U-B.Sub-Divn,.1 cuc,
Dibrugarh

W.T.,Stn.,ch,Margherita.-

Gauge site CM:,Kambang;

Contd..p...3...

-

<

oI T




- 43.5 ~

/

e L P s e n e t e e T A e o mE

1! 2

Caren
R ST

27, ShthJtuSh ohJDs
L O l\oh‘r‘ gh\‘,_a

26. Sh.Raivan Sz2ikic
Cainijzn G207,
2,0 .Beheatiac Finali
29. Sh.eba Kr.Do |
Prhlrikhania Jlil ge,
P.0 . Mohan gt Dibrugz rﬁ.
30. Sh.Premanand: Das
rhuh2rikhan.: Village,
P.0.iohanag .2t ,Dibrugarh
31, Sh.Laba Kp.Saikia

Barhari Goon,
Jalannagar.

32, Sh.“handr- Kt.Das
c/0 3imal Ch.Das
Moricha G,on,Chabua.

32, 2h.ularn CnDas
Joke1 Notun Gaon,

/0. T2kharthan.

24 Y Sh.chanckatna Burigoniin

Dhem.:si Pemow Kinar Gaon,
P.O.dhomasi,

Sh.Rzpi Bailong - T
Bcheating Tin Ald
©.0.Borbaruah .

36, Sh.Calecn Baruzh.

Chiri ;mori Goon,
P.C.,Kowoha.

37 . An.Fr. oG Rn.Dos
C/C 1':311:.. D:IS/
Dist . Zmploymeat Exch.
Dibrur..rh.

38. Sh.arit Cr,D
C/C ¥, K.Bo
Jist H“ploymgrt Exch.
Dibiry .

39. Sh.Bharat Ch.Dos

Tulei G-on,
P,O, ixrrm: A-.Ll G
Dilbruz irn.
Sh.rhagen Chetia,
Knoyang Changre 1 Gaol,
P.0 Khowang.

~on,

40,

41 . Sh.Yubrac: Ducta
i Ply.Colony
B.N». 252(8) .0ioiugeri
cindra vath Saikia
Naw-jan Gaon, P.0,Kokoha
YJist D brugarh.

s
3 -
A.M.M.,.___:.,,.,_.“._.,‘.,.,..a.,Z._g.,“.a..._,,-. :
T TSSO IOV, SO
846 /82 U .B.Sub-Divn. CWC,
L thrug.rh Dibrug4rh
785 /81 w.T.,Sen: ,Pholla.
Dibrugarh
2518/81 U.B.Divn.,CWC Pibrugirh.
1brugxrh
2860 /84 U .B.Sub-Divn No.I CiHC,
Dibrugarh Dibrugarh
#2BH83 - do -
582/83
Dibrugarh
3965/87 w.T.,Stn. ,CWC,Tezu

Dibrugarh.

744 /82
Dikrugari

3365/84
Dikrugarh.

- 15%4,79

Dibrugerh.

3206/83
Dibrugarh

3539/80
Dibrug2arh.

1835 /87
Dibruguirh

2678/85
Dibrugarh

6528/85
Divrugarh

1158/81
Dibrugarh

3221 /84
Dibrugarh

{

asP site CUC ,Khowang
(Zhenimari)

-

Sauge sitn CWC,Dzporizo.

3auge:

Gauge site CvC ,Namsii

w.T.,Stn.,CWC,Badatighat

N.T.Road X~ing,Ranganadi

W.T.,Sen. CHC ,Chouldhowa-
ghat.

G&Y site ,CWC,Khowang
(ann1m1rt)

qu.;Stn.,CWC,Chouldhowau
ghat.

Gauge site CWC ,Jiagaon.

R. L+~—BUITA )
EXECUTIVE ENGINEER

Contdoo.4c--

Bite CviG,Jiagaon. —



Anmexw 15 (1) (5\4'

o ' . YHONE : 207994
government of India
Central ater Comaiss Lon
Upper Brahmajutra Div is;gn
P.0. Central Revenue Builciagc /

PRI A

| - .
NO.UB)/Dib/MC-3/95/ \ Srg\ -\, ¢ Dated Dibrugarh the Y- /9.

OFFICE _ORDER

St e sl m—_——

The undersigned herebyioffers the following person
a temporary post of Khalasi(Seasonal) on pay o Ks.75C/ - per month
in the scale of pay of Rs, 750-12-870-EB-14.-940/- alonjwith dearness
and other allowances at the rates a@dmissible (ind2r and subject to
the conditions laid down in the rules and ordeirs jovern:ng the
grant of such allowances 'in force from time to time). The post is
purely ad-hoc and will cogtinue meximum usto 15,19,95 or requirement
of job which-ever is earlier. It would not coafer any t:t’e of
further employment of any kind. “he apypointing author ity reServes
the right of terminating the service of the appointee ot any time
without assigning any reason and immeciately on finding ~ny .absence
from duty or any kind of negligence/allegations,

He should definitelv repuori for dity et the following
place of .-« on 15.5.95(FN) failing wanich the ap,oincue::. order
would automatically stand cancelled, No requast Zor eitn:r change of
posting or extension of date of ‘~ininy shall re ertertsiied. The
appointee should perform his duty with regularity, punc:iuuity,

- sincerity arnd interest for the emergency flood forescasii.g job.

T No TA/DA 1s admisucible ‘or joiring the ;24t,

e R N e d

e e e e i e b o 4 e e = s b st s e s
Sl. Wame and address - [Exchange Regn.anc ;Pl_ace «{ poSting
Moe | nawe of emgployment |
N ‘exchange. !
e e e e e et e o P et e b e
1, Sh, Runu Tamuli, Np.1128/85 GxD site Chenimaxi
\/ Nalmoni Ppukan Hjigh Dibrugarh under U,B,Sub-Dim,.I,
School Compound, Dibrugarhe.
Dibrugarh. .

~= U

( Re L. Dutta )
Eiecutive Pnainesr
U.B.Divis.on,CWC .02 srugarh
CDPY to ‘e ot 8 e o ..h..-,’..,:,,_,-‘ T N R A

E:e S & OOS-— O s \ : Ve N

2. The Assistant Engineer U B.S i ' ; :

. JUB.SUb-LivnNo,I/1IT énd Subart w1 Sub-
Division,CWC ,Dibrugarh/Jerhat /ita nagar and -D(HI){ .°: joining
report may please be sent to this office ia Cue cours. and
services be properly utilised wish sivict Sugesvisiorn,

e ¥¥ AMO/H.C./Concerned Secticn Tp—<harae,Coquc rnad &, . H
Steno. _.‘t;’i‘{.hc‘.-"}Ca" '_,D..']u\,- e EL iR



ST PHONE ; 20799

Government of India
Centrc 1l jiater Comiaission
Uoper Brahma utra Division
P.0. Central Revenue Building

Dibr ugarh-. 786003

- S e v

NO.UBL/Dib/MC-3/95/ YRS o~ 9\, Dated,Dibrugarh the__‘_}\;}_;_/%.

OFFICE _ORDER

The undersigned hereby offers the following person
& temporary post »f Khalasi(Seasonal) on pay of Rs,750/- per month
in the scale of My of Rs, 750-12-870-EB~14-.940/.. alongwith dearness
and other allowances at the rates admissible (under and Subject to
the conditions laid down in the rules and orders governing the
grant of such allowances in force from time to time), The post is
Purely ad-hoc and will continue maximum usto 15.10,95 or requirement
of job which-ever is earlier. It would not confer any title of
further employment of any kind. “he apsointing author icy reserves
the right of terminating the Service of the appointee at any time
without assigning any ‘reason and immediately on finding iny .absence
from duty or any kind of negligence/allegations,

He should definitely report for duty at the foldowing
place of .. on 15.5.95(FN) failing which the appointrent order
would automatically stand cancelled, No request for eitner change of
posting or extensipn of date of joining shall be entertained, The

Sincerity and interest for the emergency f lood forecasting job,
: T No Ta/Da isTadmissible £or Joining the post,

-ﬂn-j--"—-u—--‘n--»--c—--~4,é-’~..-..~~...~.‘..,...‘.I.A........_.._...._.-‘..v.._s-a.uo...u‘-.«-. A mbesn ab . MR oL L AP IprpY
S1l. Name and address "Exchangq‘ Regn.and |Place of posting

Noe ! _ ) JSame of employment |

S oo SXChANGE. e s e

: 1. Sh,Bhadreswar.Borgohain Ny.1843/85 . Dibrugarh Gauge site

Vill Kotoha Na-gaon, Dibrugarh
P.0. Baligaon,Dibrugarh |

s s T ® et ot Ut s bty - . -
-te e e e A e e - e o iaatendl o L T PPN m---—--—-yawhmum—u“ -n—-“-au-waa.—s.r -

1l .
( Re L. Dutta )

Execut ive ‘Engineer
L:BsDivision Cwc Diprugar

- cveem

[

vCopy‘ to ..

1. :de&:igrsxsgzc.mcerned (through post on his last known residential

2. The .%SSisi:ant Engineer,u,p Sub-Di r
+U.B.Su VR (No,I/II and Subansiri syp..
DiViSion,CWC,Dibrugarh/Jo_rhat/Ita nagar and Eap(ypm) . His joining
}rfepox-‘t My please be sent tgo this office in due Ccourse and
Services be properly utilised vith strict Supervision,

2. TX gi\ga’H.C./Concerned Section In@harge,":oncerned File with
o.
)
&



T | PHONE : 20799
T . Government of india .
- ame 17 Centra 1 Water Comiaission (L/b
' Upper Brahmapgutra Division ]") «}
R P.0. Central Revegnue Building W”\

& . 0
| 13\%{%@135& - 786003
NO.UBJ/Dib/MC-3/95/ \QQo - R\ Dated,Dibrugarh the \ §_~__/95.
' OFFICE =_ORDER

The undersigned herebyioffers the £ollowing person
477, @ temporary post of Khalasi(SeaSona ) on pay of Rs,750,- per month

&5 An-the ~scale—of Py of Rs, 750-12-870-EB-14-940/- alongwith dearness
.. and other allowances at the rates admissible (under and subject to

the conditions laid down in the rules and orxders governing the
grant of such allowances in force from time to time). The post is
purely ad-hoc and will continue maximum usto 15.10.95 or requirement
of job which-ever is earlier. It would not confer any title of
further employment of any kind, Yhe aprointing authority reserves
the right of terminating the service of the appointee at any tine
without assigning any ‘reason and immediately on finding any absence
from duty or any kind of negligence/allegations,

He should definitely repsrt for duty at the following
place of - .. on 15.3.95(FN) failing which the apgointrent order
would automatically stand cancelled, No request for either change of
posting or extension of date of joining shall be entertained., The
appointee should perfsrm his duty with regularity,punctuality,
Sincerity and interest for the emergency £ lond forecasting job.

¥ No TA/DA is admissible for joining the post,

hasdnadends Ea g e v, e et e e et e et e e s

. A-];:.—-—-.whb;--bnﬂu\‘A..;\.‘.-.-.-,--r.o—--.4» -— asn -t ML R S T LTV )
Sl. Name and address imxchange Regn.and |Place of posting
- No., . Jname of employment !
R ‘exchange . .

TRt i vt e e T e et r...a....._-.v.’..,.c TR At m AN IS e e et e b

he Khalin Das Np.4852/86 DIDBOFOLRCCRIGOOEON

1, - .
Tingkhong Bhangali, Dikrugar MET SECTION
P.0.Mohanaghat, U,B.Divn,,Dibrugarh
Dibrugarh :

_““'.".fl. Y. ..
( Re L, Dut:a )

Executive Engineer
Y.B.Division Cig,Dibrugarh .

. ey (o

Copy .to :L .

. 1. Person concerned (through DosSt r ' . e . )
., address) . 9h PoSt on his last known residential

. -2, "The 'AsSis&nt Engineer,u.B.Sub.-Di 1/13 L '
L ‘ JU.B.S V.No.I/IT and Subart ‘ri Sub-
. Dlvision,CNC,Dibrugarh/Jorhat/Ita nagar and Fap(ym). . joi:li)ng
report my please be sent to this off ice in due coursi

— > D and
Services be properly utilised with Strict supervisic. 4
- 2e G4 AAOH.C /Concerned Sectisn I ha v j i -
- Tel e ! : ! ~Ch o ) ‘a .
Steno. G n-Charge, Concerned File with ¢«
. A7
° ‘. "i .
. . S
> |
M N
SO J’/

'
i -' ) e e 5 | s 1 ‘
%."" Sodtan A - | Y



D4

. YHOUS 22799 LLD'/

Govern.ent of 1ndia
‘ Centre 1 yjater CHRL0LSS ion gp
Upper Brahmajutrd Divisica
p.0. Central Ravenic puildaag
pibrugarh:. 785093

Rosy- %0 _
%%_g:g Dated ,0ibrugarh the__‘o-"s_.__/%.

»0REC. 8T,

NO .UB)/Dib/HC-3/95/

y olfers tha f£rllowing Derson

a temporary post of }(halasi(SeaSOnal) sn pay o= kg0 - Fer month
in the scale nf pay of Rs. 750u12-870~-EB~14~-'94‘)/'-~ aliony/ith dearness
and other allowances at the rates admissitle (and2x and subject to
the conditions 12 id down in the rules and srdass Joveli-0d the
grant of such allowances in force fron gime €2 cime) . e post is
purely ad-hoc and will continue maximum usto 1919 .95 v requiremert
of job which-ever is earlier. It would not confer any vicie o
further employment of any kind. "he appointing authorizy reserves
the right of terminating the service of the appointee ot any time
without assigning any reason and iqmac latesy - cipdin, ~nu -absence
from duty or any kind of negligence/allegationss.

The under'signed hereb

He should definitely report £or duty &t =7 sollowing
lace of +.-w 00 15 .5.95 (FN) failing which tne ap ointie: € order
would automatically stand cancelled, N2 regue 3t £0T ouLb it change of
posting or extension of date of joining shall ke cnterts
appointee should perform his ducy with ‘regularity. punctusllty,
sincerity amd interest for the 2NET gen 3% £lox Eorecasti g job.

¢ No Ta/Da is admissible Zor joining the Tt

_..—_'...4..‘....". PRy 2 St

Reqgn .and place of nasting

s1. nName and address ' Exchange

MDe 1 ' ‘name 0k cmploymant J

! 'exchan%r;e . ' ,

- S r—-‘. ey it e cmlictth St P it ...:‘...._.4_..__..‘ ——— e C—— - . e e e e - 1 - et .t .. - v~~-'_la-4‘-i..hu-!\..~—

sh, Bhaben Baruah Nno389/81 N.T.,Stn.,Dbolla
Jamirah Kopol Gaon. D%rugarﬁ under U,B. Sub-Divie 1,

P.o.Dhamal Gaon, Dibrugarhe
Dibrlmmo
e g ot S s Bt S a..--‘-..»:__.‘.-.......u»_.__._-,_.-... _.-..a.u,_...-h_. e il T QIS SRS i B s e WS B T e Y b s G D
el
( R L. Dutts )
Execulive Engineer
U,B.Div isi.on ,CWC 10X arh
Copy £ im S on Ml rugert ..

1. Person concerned (through 2of. -0 n1s last knowl resiizential
address) . '

2, The AsS istant Qngineef,U.B.SubADivn No.i/IT ind Subans irl Sub—
DlViSlDD,CWC,lerugarh/Jgrhat/itanaga;-; and DG . nis joining
i and

:eport may please be sent to this oflice in CGua courde
szrvicas be properly utilised 'rith strict supervision.

e 2 o T . -
A .;AO/H.C./Concerned Scction ..r;-Cha:ce/‘Csz‘:('Ernazc" s . with
teno. .

M w‘;/ \

L NS

.}ij ' | | : | .
Xy e



PHOIE

Governrent of India
Central viater Comaission
' Upper Brahmaputra Division
P.0. Central Revenue Building
| Dibrugarh- 786003

NO.UB)/Dib/%C-3/95/ \RQY - Dated,Dibrugarh the LS. /9,

OFFICE __ORDER

The undersigned hereby offers the following person
a temporary post of Khalasi(Seasonal) on pay of Rs.750,/- per month
in the scale of pay of Rs, 750-12-870-EB-14--940/-- alongwith dearness
and other allowances at the rates admissible (under and subject to
the conditions laid down in the rules and orders goveining the
grant of such allowances in force from time to time). The post is
purely ad-hoc and will continue maximum unto 15,10.95 or requirement
of job which-ever is esarlier. It would not confer any title of
further employment of any kind. “he appointing author ity reserves
the right of terminating the service of the appointee at any time
without assigning any ‘reason and immediately on finding any .absence
from duty or any kind of negligence/allegations,

: He should definitely report for duty at the following
place of - . on 15.5.95(FN) failing which the appointment order
would automatically stand cancelled, No request for either change of
posting or extension of date of joining shall be entertained, The
appointee should perform his duty 'with regularity,punctuality,
Sincerity and interest for the emergency f lood forecasting job.

C No TA/DA is admissible for joining the post.

— e e e g et Do 8 P

e e e e e St e < e e e -
Sl, Wame and address iExchange Regn.and (Place of posting
Noe ' ) ;name of employment i :
.1 ] t
SRS PO ... L-,-2 SO IO
i. Sh, Polin Sonwal, Npe.3117/85 Dibrugarh Gauge -
Kotoha Na-gacn, - Dibruga ' Site,

P.O. Koboha,Dibrugarh

Dt B s et B e+ e WSt @ s -
.t B et B Y s i o = SN G h G Al S 8 Lt Bt A B ™ A e et BN B T e D ) P Pl S M ot o4

| o —tue ..
. S e . (Re L. Dutia )
i ' ) ... -Executive Eng inzer
U.B.Division,CWC,D brugarh

Copy. to :.

l. Person concerned (through post ; i
address) , gh poSt on his last known resicantial

2, The 3AsSistant Engineer,U,.B.Sub-Divn N 1 i
.B. . «No.I/II and Subarsiri Sybe
Div:lsion,cwc,Dibrugarh/Jorhat:/Ita nagar and EaD(HM). u’s joining
repor“t my please be sent to this off ice in due cour and
Services be properly utilised with strict supervisio. .
2 X gio/H.C./Concerned Section In-charge,Concerned F’ls i ith
' eno. ?

W .
b M.w’ _



—_— \

covernment of india

_ Central viater Comiss ion S'z/ ’
Upper Brahmagutra Division
P.0. Central Revenue _Building /
Dibrugarh- 736003 f\ ¢
NO.UBJ/Dib/MC-3/95/ 132\ - 2D Dated ,Dibrugarh the___\“_'_::?'_-___/%.

OFFICE ORDER

The undersigned hereby offers the following person
a temporary post of khalasi(Seasonal) on pay of Rs.,750/- Per month
in the scale of gy of Rs. 750-12»870-EB-a14»-940/-» alongwith dearness
and other allowances 3t the rates admissible (under and subject to
the conditions laid down in the rules and orders govaming the
grant of such allowances in force £rom time to time). The post is
purely ad-hoc and will continue maximum u.sto 15.10,95 or requirement
of job which-ever is earlier, It would not confer any title of
further employment of any kind. “he appointing author ity reserves
the right of terminating the service of the appolintee at any tinme
without assigning any reason and immac iately on finding any .absence
from dutvy or any kind of negligence/allegations, -

He should definitely report for duty.at the following
place of .. on 15.5.95(FN) failing which the appointment order
would automatically stand cancelled No request for either change of
posting or extension of date of joining shall be entertained, The
appointee should perform his duty with x_:egularit:y,punctuality,
sincerity and interest for the emargency flood forecasting job.

€ No Ta/DA is‘admissib e for jo‘ining the post.

B Dy A ) (e I Al e et el s 00 bt W B oed e ke ot - S S s Gt s v - Bl he NSk bidon mm = s Prem o e et o#s S e et s Sean e ad B0
v {

gl. Wame and address iExchanq';e Regn.and (Place of posting
- 'name of employment !
L] ) 1
e e EXCRANGR
1,/ Sh.Deben Baruah o Nn.azoeém G & D site Chenimari
Chenimari Gaon,izhowang Dibruga under U,B.Sub-Divn.No.ZI,
P.0. Khowang,Dibrugarhe. cwe.,Dibrugarhe.
v |
s ) i

( R L. Dutta )
Execut ive Engineer

U.B.Division ,CWwC,Di _
Copy to :e U.B.Division CUC dibrugarh ..

1. Pers o i ' i i
. adgrgrsxsc):c‘mcerned (through post on his last known residential

2. The assistant Engineer,U.B.S 1/1:
. ) ,U.B.Sub-Divn.No.I/II_and Subansiri Sub-
Division,CWC ,Dibrugarh/Jerhat/Itanagar and EAD(HM),. His joir:?ng
r«'epcn?t‘ may please be sent to this office in due course and
szrvices be properly utilised with strict supervision.

. T4 AAO/H.C./Concerncd Secti - , ) , .
Stens. / rnad Section Ipn—charge,Concernced File with

}“‘4’9« | -

W B "

A



1
|
i .
o PHONE * 20799 . .I\,\

ST. .
G:vernment of India -
% Centra 1 Jlater Comiission M
Upper Brahmaputrs pivision .
p.0. central Revenue puilding G,.A

pibrugarhy 188002

7 NO _gBa/Dib/MC=3/95/ \Syovs =9 Dated
oFFICE __QROER

o The undersig'xed hereby offe
a temporary post Of Khalasi(seasonal) on PAY oﬁ_Bs}’]_ﬁQ/,w pRLs .
jin tbe .sga la of “RY of RS 750-':!-2.8’,10:-1-313"-141394“0/~"alb?‘ic';'witﬁ adgarness
and other allowances 3t the rates admis sible (unde
the cond it io0S 133d do i
grant of such allowances in forxc

ourely ad-hoc and will continue maximum uoEe 15 ]

of job”yohich—_e\{en...is eaplier. ' Lo S¥SFany title of
further employment of any k ind. ‘The ap.goinr.ing author ity reserves
the right of rerminating the service of the appointee at any time
without ass igning any yreason and 1mmediate1y on finding any -absence
grom duty O any kind of negligence/allegations.

He should def jnitely report £or duty at the following
place S & -voOn 1549495 (FN) failing which the appoint;ment order
would automatically stand cancelled. No request for either change of
psting OF extension of date of joining shall be entertained. The
appointee should perform nis duty with regularity,punctuality,
'sincerity apd interest for the enargency £ lood gorecasting job.

¢ No Ta/Da is admissible zor joining the poSte

o s 1 s e b ...-......-..:.-..an Ainos b we b B ——— oo VT

........,g_-,,.,..-__,._,.._-,.__.._,
sl. mName and address - Exchange Regn.and place of pos ting
¥Oe 1 \nane of employrrentl
| . 1iexchange . ! _
—— - r—o—n—.‘—-,“ -~ — - - -,_._...;..,,,..-_._,.._... PRI D o e A b = u.'..,- e ey S -»mumulﬂ.‘—au—d
%f 1./She J N.Salkia, 2 3221/84 W.T.,Sgne Mi30 |
? . Nawjan Gaone Dibrugarh under U.B.Sub-Divn.I,
p,0, kotohd, ) CWc.Dibrugarb.
pibruga Hie .
i
z
\ »
) )
( L. Dutta )
A ‘ - o Executive Engineex
A da oy L LB D iy 181 on CHC.RIPENE] 21
£ . A \
\ b 1, Person concerned (through oét ‘on his ki 3
A 2ddress) . gh p=° lagt known residential
A . ) ‘ . . S
!} E 2. ghe A§sist°nt Engineer JU.B.SUb-‘DiVO.NQ.I/II and Subansiri Sub -
N . ivis_lonac‘f,lc,Dibruga_rh/Jorha‘t;/Itanagqr; and &AD (M) . His joining -
[ ST ; report my please pe sent to this loff ice in due course and

;ﬁ sarvices be properly .u,t;ilisqd y:ith‘_st.r',iﬁ.t supervision- -
¢ - ) .. . oy w G . v AT y g".m' K ey A I Pt

. i e TN .;tgg-l.c./conce‘rned Sectid;ﬂ"*x,n-char'gé,‘?:o'n‘&erﬁéd' rile with

- De. '

Lo
T

L
e



~7

o
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L]

[ LI
v PHONE : 20799 "
Governmenty of india M

Central ater Comaission
Upper Brahmaputra Division 0/)/0
P.0. Central Revenue Building .

Dibrugarh.. 786003

NO-UBD/DIB/C-3/95/ vy 4\ - o= Dated ,dDibrugarh the \.. \g. /95,

- QFEIICE QRDER A

The undersigned hereby offers the £ollowing person
4 temporary post of Khalasi(Seasonal) on PAY or Rs,750,/- per month
in the scale of My of Rs, 750-12-8’70-EB-14---940/- alongwith dearness
and other allowances at the rates admissible (under and subject to
the conditions 1aid doun in the rules ang oxders goveming the
grant of such allowances in force from time to time) . The post is
Purely ad-hoc and will continue maximum usto 15.10,95 por requirement
of job which-ever is earlier, 1t uld not confer any title of
further employment of any kind, ¢ appointing author ity resarves
the right of terminating the service of the appointee at any time
without assigning any ‘reason andnjgnmdiately on finding any -absence

. from dutv or any kind of neglige e/allegat jons,

He should definitely %upore fop duty at the following
place of . .. pp 15.5.95(FN) fail;hg which the apsointment order
-Would automatically stand cancellsl, No request for either change of
posting or exten?ion of date of jolning.shall be- epge;;t;f‘,s,i{ged_,g'rhe

. i ,
. *§§£9£:,§§g 8h ”F—' farm | i ality,
7 T81inke ity & interest for the emgrgendy - £1p

od ‘for\,__éa'sting Jeb. .
- No Ta/Da is admissi¥le for Joining the post, -r. -

e " St o e s o : . .
c—n--n-'—-..p R TS st bt st s B e e s ._a_.,.«.‘-a—rt-h—u--'up—-_d—--»‘m.n.- Vv bt it wam AR g ARl P P

+ N e bl
S1. Name and address iExcHa.»fgé Regif.and {Place of pos ting
No. | name of employment i
et _ '‘exchdige .- '
T e e e 8XC B R R PO SN SR
l¢ /Sh. Pabitra Sonwal %EJQ 984%3 : GD site_parbac;pu;-_
pibsuia Geon,P.0.Lezai, Abrugar under U, B,Sub-Divn, 1,
v Dibrugarh, . | Dibrugach .
, N ’ ‘
4T
i
e e U

(R. L. putta )
- ExecCutive Engineer
. Y.B.Division NC Dibrugam

R e

Copy to :. - -
T, Person concerned (through ‘post oh’bis las
o T ’

"‘\ address) ,

s . - .
v 2o The assistane Engineer','u.s.sub_..ogv NoWI/IT and s
\ Division,cue ,Dibrugarh/Jorhat/I'um'ér'and &ap (HM) . His

t known residential

\  SoPOrt may please be sent to ehis ice in due conros oo ining
\ Services be Proparly utilised with trice Supervision,
\ e A%0H .C. /[Concer ned Section In"Chag-e,’:onc::rnad Pils vith
J Steno, TR
V4

T N

A
\
\})‘W( (.'-:":: . ,' '. .
‘ _%ﬁ‘ X

\
»)'\ \ }@U\
b



l
AR . —- sr. . FilOs “ J07 99 '\/
Govarnment of yndia _\N
Centrul siater Comaission 55
Uover Brahmautrd Division b m;h
P.O. Central Revenuz Building : e
DibruQArh;_jﬁﬁQQq

NO.UB/DIb/C-3/95/ \SR\, - Do Dated,dibrugarh the-m\?-'n\hlj%‘

OFZICE  ORDER

The undersigned hereby offers the £ollowi person
a temporary post of Khadasi(Seasonal) on pay of Rs.75C. - per month
in the scale of 2By of Rs, 7150-12-870-.58~14..540/.. alonywith dearness
and other allowinces at the rates admissible (undar an. Subject top
the conditions laid douwn in th2 rules and oxders governing the
grant of such allowances in force from time to tim:), “ha post is
purely ad-hoc and will continue max iium u.atp nglqtgq or requirement
Oof job which-ever is earlier, It would not confer any *title of
further emplovmont of any kind, “he ap.ointing authoricy reserves
the right of tcrminacing the service of the appointee L any tine
without assigning any ‘réason and immadiately on finding any .absence
from dutv or any kind of negligencc/allegations.

L}
He should def initely report for duty at tne following
Lo blace o - L o 15.5.95(rN) failing which the appointment order
" would dutosunatically stand cancelled, No request for eithar change of
PoSting or extens;ion of date of joining shall be enterta.aed,. The
appointee should Parform his duty with regularity,punctuality,
Sincerity ang interest for the chergency f lond forecasti g job.

C No Ta/DA is admissible For Joining the by,

SO ey o e e L T, e . - e ——— . .

N e el et ——
Sl, Nanme and address - iﬁxchange Regn.and Place r »3Sting
No. | S Jdae of employnent | -
_“ui~~*~~u_.~".‘“ ! '‘exchange. '
St e e SOAMNQE. S L PR
l, Sh, Ratneswar Gogo i ' N~.310/85 w.T.,stn.pNaharkatia
C/6 R.Borchetia, Dibrugarh under U.B,Sub-Divn. I,

Barbari M.E,School, (arc), , Dibrugarhr

P,0, AMC, ,Dibrugarh, |

|

-~
L T S el e e 4U,~~~“_uu.
' |
: : . |
R b - S U
) MAKRE . . T I}
s ( . ('R. L. putea | )
- . ' IXecut ive Eng inear
4 ' ' U. .13 8 . - R LY
Cosy to 1. . - ZeB.Divis.ion cuc, doPugazh

t 1 %rs ‘l ~ » :
Lot addrggg)c?ncemed (through post on hig last known resider‘)tial

,

' ént _ irl Ssyp-

DiviSion,CJC,Jibrugdrh/Jgrhat/Itanagdr and  Zap (;1) | P4 joi#?n

rfpogt my please be Sent to this off ice in due Cource angd ?
Services be Proparly utiliseg with Strict Supervisisr .

0 ——— N -
. X A%O/H.C./Concernod Section In.cl
Steno, '

2, Tha ASS i stant Engincer,u,D.Subnbibn.No;I/II and Sybar.e

Wrge, Concerned pils vith

[



Vi =

YW
—===C.sT. FHCIIZ ¢ 20799
Government of yadia
Centre 1l jjater Comiaissizn
Upver Brahmaputra Divis:ina
P.0. Central Revenue Building
o Dibrggﬁgy;z§§003

-

L3

NO.UBJ/Dib/‘.‘IC-3/95/ \9-‘.\ -Re Dated Dibrugarh the_mg_'\_i:}___/%.
OFFICE osDER '

‘ The undersigned hereby offers the following person
a temporary POSt »of KhaLaSikOedbona¢; o My oL ns.Jisu, - ML mouch
in the sca le of Ry of Rg, 750-12-870-~EB~14-..940/« alongu:ith dearness
and osther allowances at the rates admissible (uncer anq Subject to
the conditinng laid down in the rules anpg ordex-s governing the
grant of such allowances in forcs frop time tn time), Tte pbost is
Purely ad-hoc apg Wwill continge maximum uotp 15,10,95 Ay requirement
of job which-cver ig earlier. It would not CONYRL ARy %itia of
' - thor ity reserves
the right of terminating the Service of tha abpointee st any time
*Without ass igning any reason and imm:-zC’iately o finding 4Ny .absence
from duty op any kind of negligencef/a ilegations,

He should definitel, repore for duty at ¢ following
blace » . . on 15.5,95(FN) failiag waich tho apoointrent ordep
woulc} automatically stand Cancelled, Ns reduest for zin-»- change of
pPosting or extension of date of joining shall ke enteric ined, The
dppointee shoylg perform his ducy with regula.»:;:ﬂty,punccu;lity,

Sincerity arg interest for the SmeTgency f 1o~ forecaS':W"ig job.
U No TA/DA 1is admissible :ap Jolring the 1ot

cL .
—n—-,-—- - — ‘""""“"‘“""‘"“““'““"*"““"'"‘,i;“'“r““‘**";""" R e - - . Tl e 8w atms
Sl. Name ang address \“Xchange Regn.and  wvrace “r Losting
Moo ! name of cmployment |
—— " '‘exchange. :
T e Dl ce . o ..v-‘,..x_,-....._..._“....-.._- e ek e, el T - . . A4 e e - - gy
\)/s/n. Biju sankar Das NQ.2306£83 W.T.,Stn.,Dholla
B.C.Das Roai,OPP.Rly
Lmdmmy Statign, Dibrugarh unde r U.B, Sub-Divp, 1,
Dibrugarh, Dibrugarh, i
o L
( R. L. pot-s . )
Execut iva Zngl cer ,
: : U, B.DiviS'_{_ ,CI’C e :
Cody to :_ . Se2Pavis Ln NG Ligi’ih

1. Sersop Soncerned (thpoy h n : - ' ,
N Dost ~Nn hJ.: a . ,.}‘. v, 3o
address) . . g last CWl ros. ~tial

2, The ASE 1 stant Engineer,U.B.Sub.{)ivn..\Io,l,’lz “nd Sumz oo i sup.

Pivision,cuc {oaoTUgATh/Toriat )/ a paca o 5D (e

\ , e
. : e T 121nin
report My please ho =Nt to thas Off ice :4 Cuz cnooe ! "
Services pe Properily Utilised it Siricy s BBOVEE

s "‘«AO/H.C./Concerned Secti-n Zre2har Z

Stenon




W

PHOlE : 20799

1.ST. , -
Government of India

Centra l Water Comaiss i:_m '
Upper Brahmagutra Divisxgn
P.0. Central Revenue Building

Dibrugazh- 786003

NO .UBJ/Dib/WC-3/95/ YT -3 Dated ,Dibrugarh the 3@'__5;__/95.

OFFICE ORDER

The undersigned hereby offers the £ollowing person
a temporary post of xhalasi(Seasonal) on pay of Rs.750/- per month
in the scale of pay of Rs. 750-12-870-EB~14.-940/"- alongwith dearness
and other allowances at the rates admissible (under and subject to
the conditions laid down in the rules and orders goveming the
grant of such allowances in force from time to time). The post is
purely ad-hoc and will continue maximum u>to 15,10.95 or requirement
of job which-ever is earlier., It would not confer any title of
further employment of any kind: “he apyointing authority reserves
the right of terminating the service of the appointee at any time
without assigning any reason and immediately on finding any -absence
from dutv or any kind of negligence/allegations. P

et T T s

He should definitely report for duty at the following
. .- on 15.5.95(FN) failing which the appointment order
i would automatically stand cancelled, No request for eithzr change of
posting or extension of date of joining shall be entertained, The

appointee should perform his duty with regularity,punctuality,

sincerity and interest for the emergency flood forecasting job.
t No Ta/DaA is admisfsible for joining the post,
- ? .

place aof

[ D

i et St St A G B = -t hbs ey

iPlace of posting

A AL gy i

ey = e e b
S1l, Wame and address iEx:bange Regn.and
Mo | nage of employment!

; ‘exchange . S T ,

—— {.-..-__7_4... e« e b e aan A e = oonm ¥

1., Sh.Khgendra Nath Kohwar, NQ.2920§E9 W.T.,Stn. Xtam Namsal
' Ne ur under U,B,Sub-Divn.I,

Jamirah Gohain Gzon
P,0.Barbarwh ,Dibrugarh CwC ,Dibrugarh.
I . . . 'v._ /
! ' | et U}
B (Re L. Dutta )
- Execut ive Engineer .
i U,B.Division, D '
,: c OPY to to | it 20 B T e s _D..g.!.gy..c.(..‘itb.%q}... -~
1. Person concerned (throu é i g
: address) . gh poSt on his last known residential

2, The assistant Engineer,U.B Sub-Di"--.,v P .
Division,CWC,Dibrugarh/Jorhat /Itanagar and ZAD(HM). His joining
riapor.t may please be sent to this office in due course and
sz2rvices be properly utilised with strict supervision.

2. T gzgé’g.C./Concernad Section Ip-charge,Concarned File with

BRpr
7S ‘
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PHONE : 20799 S

Government of India
Central vlater Comiaission
Upper Brahmaputra Division
P.0. Central Revenue Building

Dibrugarh- 786003

N0 UB)/DibMC-3/95/ \& W~ —\ Dated Dibrugarh the A5 g9s.

OFFICE _ORDER

— o mm——

A The undersigned hexreby offers e ‘£511lowing person
—atemporary post of Khalasi(Seasonal) on pay of Rs,750/- per month
in the scale of pay of Rs, 750.12-870-EB~14--940/-- alongwith dearness
and other allowances at the rates admissible (under and subjegck to
the conditions 1aid down in the rules and orders goveming the
grant of such allowances in force from time to time). The post is
purely ad-hoc and will continue maximum usto 15.,10,95 or requirement
of job which-ever is earlier. It would not confer any title of
further employment of any kind. “he apuointing authority reServes

the right of terminating the service of the appointee at any time
without assigning any reason and immediately on finding any .absence

from duty or any kind of negligence/allegations,

He should definitely report for duty at the following
place of : .« on 15.».95(FN) failing which the appointment order
would automatically stand cancelled, No request for either change of
posting or extension of date of joining shall be entertained, The
appointee should perform his duty with regularity,punctuality,
sincerity and interest for the emergency f£lood forecasting job.

t No TA/DA is admissible for joining the posSte

et B R it B e e LU E S Lo Ly Rkt SOt - teas
Sl, Wame and address iExchange Regn.and Place of posting .
MOe | ,name of employment ! : '
i ® o, '‘exchange. ' ' .
- t 4 ot e MDA - L 4 S el A R e sk lran e e e A s Seduhts o s s e 22V h LD IR W e BN VP B anp
: ; ’ L
1, #h, Khagen Chutia N?.628£8$ %  W.T,,Sti. Miao
. Dibrugarh® . - under U, B,Sub-Divn.I,
C/O AJ.E, F} ! N rho cwe ,Dib:ugarh. }
U.B.Sub=Divn.No.I, ‘ .
cwe ,Dibrugarh.
—— s e s -t - e ety mus»;...-~4-a-.r.a s e md i s &t 2 A s e et e g e e e
. A
N ) ‘.‘“T‘.w‘( ' L 'I‘.....«

( Re L. Dutta )

|
L Execut ive Engineer
© - ¥.B.Division,CWC Dibrugarh

1, Pers i | i
adé:rgrslsc):?ncerned (through post on his last known residential

2, The assistant Engineer,U.B.S ~
+U.B.Sub-Divn No.I/II and Subansiri Sub-
Division,CwC,Dibrugarh/Jorhat /Itanagar and EaD(HM). His joining
repor.t may please be sent to this off ice in due course and
Services be properly utilised with strict supervision.
2

Fe gzgr/]’H.C./Concerned Section In-charge,Zoncarned File with
0. .

D1 e
\éﬁ o4 ,aé-
) },y};@a

L.



sy s AT ST, R
s romEe. s Govarnaent of India
Central 7ja ter Comaissisn
Uover Brahma,utra Division
P.0. Central Revenue Building
Dibyr ugarh.. ]_8__6003 -

e

\ NO.UBJ‘/Dib/'fJC~3/9S/%M\;_\9 Pated Dibrugarh the k%7, soy

. OF2ICE ORDER

. - st

in the scale of may of Rs, 750-12-870..Ep~ 4-.240/.. alonguith dearness
and other allowances at the rates admissibple (under and subject tp

grant of such allowances ip force from time to time), The post is
Purely adwhoc and will continue Maxinmum uote 15:10.2§ OL requirement
of job which -ever is earlier, 1¢ would not confer any title of
further employment of any kind, “he ap{;;oint:ing author ity reserves
= the right of terminating the service pof the appointee at any time
. without assigning any ‘reason ang immediately op finding iry .absence
from duty of any kind of Negligence/a llegations,

He should definitely report-for duty at tie following
pPlace of ... - OR 15.5.95(pN) failing which the dpsointrant order
would aut:omatically Stand Cancelled, Np reqQuest for eimur.change of
Posting or extension of date of joining shalj be entert; ned, The
appointee Should Perform nhisg duty with regularity,punCLu;lity,
Sincerity and interest for the emergency £ long forecas.‘:i:‘q Jjob.

€ No TA/MDa ig admissible for Joining the JiSt,

...—‘.-..-‘-. _—..~<-._....-...-~..._ .‘-h_n...-._._..._._. ) T S M wan,

SRR e
S1. Wame-ang address ,‘Exchange Regn,and WPlace g« ROS ting
Vo, ! . name of employme nt 1
o []
b e 'exchange R S
| Section
le Sh,Deba Kr, Das No.2975/80 Met
u.Pghari};hania Gaon Dibrugarh U.B.Division,
A P.0.Mhanaghat, : Dibrugarh
ibrugarh,

L)

. AL
=t

| (R." L, putra )
| ! Execut ive Eng ineep
Coby to ;. | 9:}‘.9P.i.".%.‘?1._‘1'1.'91‘{9%.1.'21:!91’-2*1.;\ .
v 1.'Per80nsccncerhed (thfough pr: on his last known residentia]
2. The ASS i stant Engineer,y B.Sub-Divn ng. 11 ]
«B.Su NoJL/TIT ang Subans jpy Sub.
Division,CWC,Dibrugarh/Jorhat/Ita na‘gar‘and ZAD (M) Hig

- HiZ joinin
repo,z:*t MYy please pe =Nt to this off ice ip due course aﬁjd J

h Services be Properiy utiliseg with Strict suyervision.

Y. 5% AAO/H.C./Concerned Sectinn In~<:harge,00nce

Steno. rned File i-,'ltl:h

wa
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v

Governmant of india
Centra l viater Comaission
Uower Brahmaputra Division

P.0. Central Revenue Building

Dibrqiqqy:]§§ggq

. - LN
NO.URI/DLIL/MT-3/95/ \Q . \ &y  Dated ,Dibrugsrh th C.-.\l. LS9,

————— - — s |

The undersigned hereﬁy offers the following person
t of Xhalasi(Seasonzl) on pay cf Rs.750,. per month

& temporiary pos
in the scale of pav of Re. 750-12-870-EB-14-.940/.. aloncwith dearness
SNl stner @llowdnces at the rates admissible (under and subject to
the conditions laid down in tho rules and opders gova2iming the

granc of such allswances in forco from time to time). The post is
Sorcly 2d-foc and will continue meximum usto 15.10.95 or requirement

of Job whith-ever is earlier. It would not cecnfer any title of
further erployment of any kind. The ap.olnting author ity reserves
the rignht of terminating the scrvice of the appointee =2-: any time
without assigning any reason and*immzziately on finding any .absence
fromduty or any kind of negligence/allegations,

He should definitely repore-£for duty at th. following

vlace &7 ... o 15.3.9S(FN),failing wnich the aplointment order
would actomat ica ly stand cance)l:d, Yo request for eichoar change of
PoSEing or cxtension of date of "joining chall he entertsined, The
elPolntce should perform nis duty with regularity,punccuality,
SinCerity ard interest for the emirgency £ land forecasting job.
‘ o TA/20 is admissibple O joining the a-st,

T e B
Sl. Mere and addraess iﬁxcnange Regn.and  Piace Lf PosSting
0. ! . Jene of emoloyaens |
e e e lexchange. |

EE mee e e i

| | St 185 / £
le Sn. Purna Ch. Urang . - Gauge site Rhogdod
under U,B,Sub~Divn.II

'\/C/O AL, , 0@3‘) 57"7”?/“ CvC,Jprhat

U.B.5uk-2ivn.II,JoThat

b
e RS

e ( R« L. Dutta )
o S EXecrtive Epoinenf
o I glg_.P'i_v‘i_Si‘o_n L, 0 ibrugarh

foncernaa (th;ough POST on his last known reaitential

2. The AsSistan: = cinesr - ~ y g -
Ll,;mqs J_-;)C\_‘u.']u z:rzslnecr,U.B.Sub--Dlvn,No.i/II and Suban© [ri Sub-
S 72300,0dC  Dibrugarh Jorhat/ztanagar and ZaD (43) . y-a joining
;?let may Pleass be sent Lo this off ice ip duz courr~, apd
2rvices e Properly utilised witn ftrice cuovervisic
ST N0NC L oncerned Sect fan oh = v
Sr:cr/uo)c /-oncerned Soction Ir,~~l:3rcru,,:nr: ‘rned Bole wikp

']



PHONE : 20759

Government of India ‘ /
Central Wlater Commission S
Upper Brahmaputra Division mb\

P.0. Central Revenue Building -

Dibr uga 5’h'~4-‘_.’7_8‘60 03

—— -

NO.UBJ/DIb/MC-3/95/\oy 1\ .\, Pated Dibrugarh the_k -3 /95,

OFFICE ©ORDER

The undérsimed hereby offers the following person
4 temporary post of Khalasi(Seasonal) on pay of Rs.,750/- per month
in the scale of My of Rs, 750-12~870--EB~14-.940/.. alongwith dearness

the conditions laid down in the rules and orders govermn ing the

purely ad-hoc and will continge maximum usto 15.10.95 or requiremer:t
of job which-ever is earlier, It would not confer any title of
further employment of any kind, The apwointing author ity reserves
the right of terminating the service of the appointee at any tine
without ass igning any ‘reason and immediately on findirg .1y .absence
from duty or any kind of negligence/allegations,

He should definitely report for duty at tne following
place »f . .. on 15.5.95 (FN) failing which the apoointrent order
would automatically stand cancelled, No request for eithor change of
posting or extension of date of joining shall be enterca ‘ned, The
aprointee should perform his duty with regularity,punctuality,
Sincerity and interest for the emergency £ lood forecasting job,

“ No Ta/DA is admissible for jolning the posec,

B NI S e persamn b o oo+ oo -

i ----—-1-—-.~~-_.‘~~_...-...-.._.__._.M-.....,-_....._.....,.,.]M‘__-....f..h,;..__.-.aw.....\.‘..._‘..-_'...‘-~..--.... v ----»..-.A...-c;.-.-—---u
i Sl. Name and address (Zxchange Regn.and !Place’ of PoSting
y Moe | Jfane of employment |
— '‘exchange. H
T &n—_—« e e I Tod it b e v e v Te i e (R Y .r..« ., e R T T U 4o s et g
j I?jé.:hl-fandﬁue, No.2465/84 ~ G & D site Chenimari
a
Poo BaJB.?' gaon, Dibrugarh under U.B,Sub-Divn,1,
o, gaon, Cm,Dibrugarh.
. Dibrugarh.
| |
{{ e e B e U
! 4 * - - \ﬂh‘l““l..‘"‘-ﬁ‘-‘-.“sa' -
o t
|! { " B : .
h | - ==t
. ‘ ‘g.;fecutive Engineer
' U,B.Divisj Dik
Coby to 1. =eees Y2 on CWG Dibrugarh

. 3

1. Zerson concerned (through psé?e‘{'bﬁ- his last known residential

T address) ,

2. The ASSistant Ehgineer U.B Sub;J-'Di I and i
exr ,U.B, 1vn No,I/IT and Subansiri Syp.
Division,ch,Dibrugarh/Jorhat/Ita nagar'and Eap (HM) . 1is joirt)l?ng
rfaport my please be sent to this off ice in dye course and
Services be Properly utilised tith Strict Supervision,

2 —r .
. ézgéH.C.ﬂoncerned Section 13n~charge,'Concerned Fiie with
o.

TP S

I mf/)(g”’f '.
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_ PHONE : 20799
Government of India
Central Water Comanission
Upper Brahmaputra Division
P.0. Central Regvenue Building
Dibrugarh- 786003

- e . -—

'NO-UBJ/Dib/wc~3/9S/ 'Spae -0 Dated ,Dibrugarh the &f\ « /95,

OFFICE __ORDER

< - PR Yy
The undersigned hapeby wiferw the ioiiowirig Perdon
a temporary post of Xhalasi(Seasonal) on pay of Rs,750/- per month
in the scale of pay of Rs, 750-42-870-EB-14.--940/.- alongwith. dearness
‘and other allowances at the rates admissible (under and subject to
the conditions laid down in the rules and orders governing the
grant of such allowances in forge from time to time). The post is

purely ad-hoc and will continue maximum uoto 15.10.95 or requirement

of job which-ever is earlier. It would not confer any title of
further employment of any kind.The apgointing author ity reServes
the right of terminating the service of the appointee at any time
without assigning any reason and immediately on finding any .absence
from dutv or any kind of negligénce/allegations,

He should definitely report for duty at the following
place of - .. on 15.3.95(FN) failing which the apgoointment order
would automatically stand cancelled, No request for either change of
posting or extension of date of -joining shall be entertained., The
al?pointe_e Should perform his duty with regularity,punctuality,
Sincerity and interest for the @mergency f£lood forecasting job,

- Xt No Ta/DA 1is admigsible £or- dJodining the post
'-'--" T T S A e e e T s $ e —— — os to t  # 08 .]....~.~-.w._~.__- N NSl ok mam v - . . Tt g e -......—.4:..

Sl, Wame and address [Exchange Regn.and [Place of posting

NDo | Jname of employment! -

e e e e e ©XChaNgE. 3 e b b s an s e nnomms

1. Sh, Brojen Chetia, © Nphe526/83 W.Te ,Sthe,Tezl
vill.Hali Gandhi Gzon rugar under Dibrugarh Sub-Diwvi
P,O oNadwaoDibr@ h. ; No. I,CVC ‘Dih:ugarht

t
!

TS B et et bt e e e e i 8 — *— ———— s e -—— it WA 001 - n s ndd e ek L L
——— e e LR L IO SO s L s waw-s LNy TN - W s e
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X ( Re ‘L. Dutta )

‘. ... Executive . Enginegr

% U.B.DWIslon oM Dikrigarh -

R N P

Copy_ to .

1. Person concerned (through past - i -
address) . ' gn pa on his last known residential

2, The asSistant Engineer,u,B.S 1/1;

s +U.B.Sub-Divn.No,i/ITI and Subansiri Sub—
Divmlon,ch,Dibrugarh/Jgrhat/Ita nagar and ZaD(HM). 4is joining
rtepcn;t my please be sent to this off ice in due cour=e and
Services be properly utilisac with strict supervision,

2. T .;:g;l'ﬂ.c./t.‘oncerned Section ‘In-charge,Concernsa il with
o. "



¢ y
FHOIIZ © 207 990

Govern.wnt of ipdia ) 5
Centrdil vater Comuiss Lon G
* Upper Brahmautra Divis:ion
P.0. Central Raoven i Builcing
Dibr ugarh.. 7806C 23 .

ST,

NO.UBU/Dib/wC-3/95/ oty A Dated ,Dibrucarh t:hem_g_'_\_b.__/95.

OFPICE ORDzH

‘ The undersigned hereby offers tha £ollowing person

temporary post of Khalasi(Seasonzl) on P3y 97 Rs,750,- per month
AN the scale of My of Rs, 750-12~870~-EB~14---940/.- alongvith dearness

d other allowances at the rates adm:ssible (under and subject to
the conditisns 1aig down in the rules and dré2rs gover:ac the
gré,nt of such allowances in forcoa frou time tsH time), Ite post is
Purely ad-hoc and will continue maximum u.te 15.10,95 oy requirement
of job which-ever is earlier, Tt would 1ot CoAEr anv i it-e of
further employmont of any kind. “he Apwointing auchor iny reserves
the right of terminating the Service of the ANMointee ct any time
without assigning any reason and immec’-i.ztely o, finding Aty absence
from duty or any kind of negligence/al—.l\zg.ations.

He should definitel,s rg; “rt for duty at tre following
place » . . on 15.5.95(FrN) failing viaich the ap ointrent order
would dutomatically stang cancelled, s reduest for eitn i Cchange of
Posting or extens;pn of datec of Jolniny shall re enterts ned, The
appointee shpuld perform his duzy gitn z'eqs.:larjty.punct'u':iity,

Sincerity ang interest for the endrgency Il x Eoracast: ', job.
¢ No TyA/Da is admissible 7,y iolning the 2L,

et g R - S A ———— e ..
- —~—— —~——— s e e b e . e PR Rk Ko SO

o (e
S1l, Name ang address ‘Ex:hango Regn.anc Place D5 poSting
Vo, | (A& OF &anlyyms at !
S N —_— ‘exchange, '
- - SOEDdAgE, ! e——
le Sh.Pronoy Chakraborty No.118/90 W.T.,Stn.,r-iargmeriba
C/0 Late Harenda Chakraborty" Tﬁs&fa under U,B,Sub-Divn,I
Subachani Road, Dibrugarh,
P.0.Tinsu 1a, . .
‘ ~ L S
{ Re L. Dputes )
| Xecat iya Engincey
Copy to :_ 2r3-Plvds.on Cuc Srugarh
1, Peé"sggs;:oncerned (through PoSt on his lagt Known reswdential

2. The ASS i stant Engineer,u. s Sub.Di I 2 Lri

_ . +U,B.Sul VN2, I/1T ang Subans (rj Sub-
Division,CWC,D:Lbrugarh/Jorhat/.Tta nagar and ZeD (71N) | Nis joining
repor:'t: My please ha Sent to this ofZice ip Gue course and-
S2rvic=s be pProperly utiliseg with Strice Supervisisn,

2 - : .
" g-\o/’H.C./Concerned Sectisn In-Ch:‘_rc.'e,:‘D“)c:;:n(:d Fil» L ich
teno, ;



L)

GR4M : FOREC.ST. : PHONE : 20799

o i Government of - ypdia \
Central Water Comaission ] \"\Q ) y

( Usver Brahmaputra Division b

.. P.o. Central Revenue Building

{ Dibrugarh-. 786003

R

—
N

NO.,UB_)/’D ib/wc -—3/95/ "X?) L‘g - S. e Dated ,Dibr ugarh th e__‘\_%;h__/gb.

. He should definitely Feport for duty at the following
place o Wt ta &?.\,.,S."-'y{"',‘ failing which the apyointment order
would automaticélly stand cancelléd.. No request for either change of
Posting or extension of date of joining Shall b2 enterts ined., The
appointee Should perform his duty'with regqlar.ity,punctua;iﬁy;
Sincerity ang interest:' £or the emargency flooq.fprgcast_ing~j'ob_.°

v .
SN e vt e e e i . 4 Y — Tt s . e g VA b e wn R TP

Sl. Name ang address "Exchar'lge Regn_.and'“ " ,'Place_ og i#:}‘s.c'ing

Mo, ! S ‘ - Jhane:of employment i ,

——-— ‘l:""""""f"“;’ e T e iejf_c.l:‘éng_e‘ o A e aaen ..:,, s e e e s

T Sho Ghengkanty Byp hain - . o
Dhemegd, Demeoy Kinarag:on. ' 114793 Margher tq WeIeStation
P.0, Dhenea!., | ———— . under L :
Msts- Dibrmgamn (Assam) . Moren Adssd gtant Engineer,

- UeBe Sabe v b on No-I,
- OWlys Dibrugarh,

(R, "L, pyeea

- - R et Execut jve Enginedy
T T T e L . U,B,Diy 1Sion,CWC,Dibr!garh
Copy tD :-. ) ; -——...-..\.,. . e e e Ly Rl L YN, ..

- veim

- -lhis‘ last known residentia] .

2. The ASS istant Engineer,u.p Sub.Diyn No I/Md»subm&m
? . f ¥ * . ol * - Sub.-
‘ 5 ,Dibrugarh/%&hae/&t—.a nag&f.ﬁaMB(HM) . His Joining
LSport may. Pleaseg };e sent top thds off 10 in duye Course and

.

Y. 54 AAO/H.C./Concerned Section I’n@harge,Conccrned Fille witp
o, - '

- g

" b owhans g e



Q. AN©.223 of J992

LIRS 'l.

2,

3

72 G

CENIKAL AIMINI STRATLVE THL BUNAL
PRING PAL. BENGH |
" NE# DELHI

. As No,223, 884, 1601,2246 & 2418 of 1992

‘New Delhi, this the [co IC day of February, 1994,

HOV'BLE MR JUSTICE S.K.DHAQM, sVICE CHALIN AV
HAUN Y BLE MR BoN.DHOMDL YaL, MIZABIR( A).

Vinod Kumar '
S/0 Shri Raman Singh
R/0O F-25, Transit Camp,
‘hichari Aur,

Lelhi,

[
I
Ram Kumar !
5/0 Shri Ratan Singh,
R2-139, X - Block-i1 R

Ne~# Roshan Rura, Najafgarh,
New Delhi,

Yash P3l Singh | .
S/0 shri Devi Singh, , : ;
NZ2-288, Vil. g P.O.Naraina, ' _

New Delhio

4« Parmod Kumar

3.

SéO Shri Bijli Singh
NG, 421, Sew; Nagar,

New Delhi, .

Narendra Paswan,

B8-50, Naharpur, sector 7,
R_Ohini._l)elhi. . .o Applicant'S.

( thr ough S.N. Swkl,, Advocate), ‘

% A.No.884/1992

L.

2

e .3,
70 %,

1
 F 4

.l-.

‘KNew Delhi,

| 2{ \\4 5 oy‘" ' && _

Sewak Ram, < '
3/0 Shri Hari Ram o '

0 G-195 Sector 10,
Faridabad(”aryané).

Suresh Kumar
5/0 ehri Park ash
R/0 Village sidipyr Lowa
P, 0. Bahadyr Garh,
District Rohtak(Haryana).
Nand Kumar

O shri Vishal Chand

)
o e ’-;11/0 5 27/8-303, Railway colony,

1Sughl sk abad ,

. e, ApblicantS.
( through s.n. Shakls, AMvocate), '

VS.

T.he Chairmgm, Central water Conmiss fon,
Govi, of India, Ministry of Water Resources,
Sewg Bhawapf Sector. I, R.K.mram, New Delht,

.-




o

2, T he Executive Engineer(cC,

"~ Central 'Sto’re"Dlvi'sion.-_
Central #ater Conmission,
Yest Block No.1l, Wing No. 4, \

2nd Floor, R.K.Furam, New Gelhi

s:D.),

LI Y

(in boty

( through Mr Jo3 Singh, avocate),

CA:No 1601 of 1992

Nri Rajesh Kumar Saini

s/0 Shri Veer Sain 3aini
dlorkcharqed Khallss{

‘under Executive Enyinecr
Central. Stores Division
Central water Conmiss {on
ifest Block No. 1, Aing No. 4,
‘2nd Floor, R.K, Mur gn,

N ew Delhi.,

(through B.5.Mainee, Ad\i/oca'tn).

GANC.2245 of 1905 g
v ShT) ayant Kumar Tathak,

5/0 shri Kusheshw gr Fathak,

Assistant Electrician,
‘ Central Stores Divn,, Central

Aater COmmission, Nest Block 1,

Wing No.4, 2d Floor, R.k Purgm
New Delhi,

M ('}3'-‘;‘ '
oy

.

(through B. 3.Mainee, Myocate),
Q:4.2418 of 1992

loshri Rajender Sharma
S/0 sirl Bhagwvan Sharmg
C.urponter, Central Stor
Central Water
Jest Block No.
2nd Floor,
N ew Delhi.

[
es iDivn. ,
Cannission, |

» Ying No, 4,
R.K. Iy ‘

2. Shri Rajy Kashyap, s/0
Shri Nikkga Ram;

3.

4,

airi Daya B 5/0 Ganjya Ram.

hri Dali Singh s/0 Bhup Singh,
O¢ Shri Girg Raj 5/0Mishr
6. Siri Bijendra s5/0 Totad

7. Shri Ran Kumar
8.

i Singh
Ramo

Rai s/0 Hardev Rji,
Shri Wdai Kumar s/0 Sh.Kurukuyl, -

Rpplic‘ants 2 tosg “orking 4n Central
Centrgal "ater Ccmmission, R.K. Iur

( through B S.Mainee,

Advocate),
' V3, '
1. The :Gecretary, Ministry of Water R
e Shram Shakti Bhawan, New Delhi,
2. T he Chairman, Contyal Water Conni
Sevi Bhawan, RoK.1yr N, Hea Delht,
e IThn Exveutive Enyineer ,

Central Nater ConmiSSLOn, RuK. Iy

e o
i (in A

. Respordents,,
abwve O A-.)

Arplicant., ‘

Af)pl ican to

Stores Divp, .

an, New Delhi,
*ereese MApplicants,

€S 0urces

$sion

Cenlral 3iores Divn,,
Tan, New Delpi, ¢

v Rospoyd o
1

t -
a4

Yy o~ -
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.,-u(:/()n ad hOC \“\15 and ~11) not l(}ad to ny claim for any

AR

ORDER

B.N.DHOQUNIIYAL, MEMBIR( A)

The applicants, in all the above—mmtimed
O.As have been working as Khalasis, Carpenters, Mistries,
Motor Mechanics, Drivers and Electricianis under the -
Exe;;utive Engineer, Central WNater Coamission, R.K.huram,
Neaw Delhi. One of then, 3hri Jayant Kumax Pathak,
was engaged s Casu&l Labzurer on 2,1,1987 but claims
to have been work‘tnq against the post of regular
'elec.t.rlclan N.oe.fe7.12,1987, The date of enjgagenent
of the applicants ranges between 1.10.1982 to 5.9.1988:
in case of 0O.A,N0.223/92, between :15.4.1986 to 20, 10. 1987

in case of O.A,No.£84/92, between 6.1.1987 to 7.9.1990 in

- case of O.A.N0.2418/92. 3hri Rajesh Kumar Ssini{applicant

In O.AN0.1901/92) was engaged on 19.2.1968 snd

Shri Jayant Kunar Fu thak(applicgnt in 0.A.N0.2246/92)
was engaged on 2,1.1987. In sohe .bf the O, as, préyer
has‘ been made for issuance of a direction to the
respondents to prepare a scheme on rational basis
for absorptibn of Casual Labourers and for not
disengaging the applicants , till such a.Scheme is
prepared. 1In 3ll the ‘casei' , lnterim orders were
passed by this Tribunal, r'%svtraining the respondents
fron terminating the services of sl1 the applicants,
They are continuing till da te.

2, ~In the counter fijled by the respondents,

The appolintnents we‘r I

made for specific projects and in the appointnent

the maln averments are these,

orders, it was clearly mentionvd that these are purely

( por'ﬁanent enjfloynent. They have worked in broken

any of Lthem have not canpleted 240 days

/ of servum/ Ln two consecutive years

The rules

1-3-3 1) '@IQ}
| -»9{

————a LT
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Sk

made by the Hontble 3y

A\ [
‘a', _—\ . ’.\:‘f _
provide for appointment of Khalasis by direct " ’ '

S AN

recruitment through selectioh by a selection ¢

The posts of Casual Khalasis| etc. are provided in

the worklnq estxmates for a defmlte periaod and the

Services of these workers are terminated after that
period, - 1nhCase of Jayant Kumar Pathak( O, a.No. 2245/92

it has been stated that the apPplicant was

L)

ap,minted

a5 an adhoc work-chargod Khalasi fron 3.e.)087 and

la Ler on he was offered appointment 3s Assistant

Eloctrici‘aii o ad hoc bhasis at minimun fi xed basic

Pay of s 1100/-, .However. this appointment was for

a specific pericd, though wi th breaks, the applicant

continyed to work asgainst vacancies in different works,

They huve, hovever, admitted that durmg the ye

ars,
1989 to 1991, he worked for more th

aN 240 days in
all the thrpo _years, |

3. We have qone through the Fecords of the

ase
amd heard the learned counsel for the partxes

Siri B, S.Mainee, lea.rned Counsel for the arplicants

has drawn our attentxon to the follo~1ng Observations

,Jreme Court 1n case of

3tate of Haryans and others vs, }‘13 Singh arﬁ Others,
1992(3) Vol.45 s, C.R. ”4-

\

“The proper course would be th

at each Styte
Prepares schnme. Lf one is

on policy and if 5
the same may be .
Obs ervations herein

litigation in this
such persen is Tejularised
he should pe placed L’nmedidtely below the

- las t Tejularly appoiinted ooy Yoypne 1

Cateyory, class Or slervice, as ‘the case may be,

made, consis tent with oyr

S0 as to redyce ‘avoidable
behglf, 1f and ~hen s

~

So far as the worte

~charged- enployees and |
casual laboyr are ¢o

cerned, the effort nus ¢
. .‘. '

-

T e e s e
—y—e . - : r -

Vi ki ey, o e
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Onmlttee .
of which the Executive Engineer is the hairpan,
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be to regularise theﬁ: as far as posswle‘ (aand_;“
as clearly as possible subject to thelr
fulfilling the qualifications, if any,
prescribed for the post and subject also to
¢ 'availabtlity of work. If a casual labourer !
' ' V. is continued for a falrly long spell - say

= . two or three years - a presumption may
:'&é“. ‘ arise that there is rejular need for his
services, 1r/>uch o situation, it becames oblig-
atory for the concerned authority to examine
the feasibllity of his rejularisation.

#hile doing. so, the, authorities ought to adopt

- — it - -
(ORI T

'3 positive. approach couplod ~1th an enpathy
for the person.....“

R 4, A5 the applicants have been w~orking for a

| loﬁg period, through?intermittqntly, their cases have |
. to be considered in light of the above observations of

o the Hon'ble 3ipreme Court as also directions issued

by the Souverrmment fram time to tine,

(R A4 ¥ RV

1t 'n,'w be noted

. that in accordance with these directions

v A Spreial '
Scheme f{or rcgularsaatxoq of the Casual Libourers havo

been prepared by the Rallways, Post and Telegraphs

and other Departments. In&he circuns tances of this case,
we dispose of these applications, with the

" fo;lOWinq directions: _ o ‘ | |

\/(i) the reSpondents shall prepare a scheme

Y
,/..;,fxm Betention. and reg“larisatifm of the Casual :

T2

Yqurers. employed by them. Thxs scheme should X
ta%o into account the regulqr postS, that

)
cah jpe created

-

R/ . R
'#Bf& even if a particular scheme is conpleted

e

. ! '
new~ schences are lounched every year, An assessment|

of the resular pos t$ that can be created on

this basis sheuld bf* made., For regularisation,

o ~all those, who have] conpleted 240 days se nnce

in two consecutive on ot e

lymr.-, shnuld be qiven priority|!

in accordance with their length of service;

b

o taking into account the fact ‘i
' - -
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(1 )Those who have gonpleted 120 days of \ v
N
service .,hould be given tevnpuxary .»tatuo in
accordance with the ins tructi’ons issuyed by the
department of personnel fram time to time.
Af ter couplrtioh of the required period of
service, they should Le considered for
reqgularisation;
(1ii)adhoc/tenporary enployees should not be
replaced by other ad hog/temporary esployees
At oedy ot e sl e Iy R efey caee Lo Blhiagy
juniors and outsiders,
(iv)3uch a scheme shall be subnitted by the
‘ _ |
respondents for scrutiny of this Tribunasl
f
within a peri of three months frnn the
date of ctrn'nun‘ica tion r)f of thxs urder by the
petitioner to M)em\/ J
. . .’I
HWLL >ndll be no udaer gs LO CO.:HS. N !
o vics Uiagitman
S Gneyd 11 \)l _
(xsl2f12n. - U/(_ ( T ‘ .
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